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Shri S. M. Banerjee (Kanpur): We 
cannot have calling-attention notice! 

Mr. Speaker: In all these matters. 
I have said that they could not be 
combined together in this mann"r. 
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12.05 hrs. 

RE: BUSINESS OF THE HOUSE 

Sbrl Frank Anthony (Non.inated--
Anglo-Indians): Before you proceed. 
further. Mr. Speaker. may 1 make ft 

request! You will not be in the Chair 
later on. On this Aligarh University 
Bill we have already used two out or 
the four hours; there was the Mover 
of the Resolution and the Education 
Minister who spoke. It is a very im· 
portant matter and many of Us feel 
that we should have at least 2-3 
huurs exten:Hon or time. 

Mr. Speaker: I will try; It that 15 
the consensus of the ous~ we will 
extend it by two hours. 

11.06 bra 

FINANCE (No.2) BILL. 1965---<0111<1. 

Mr. Speaker: The House will now 
take up Finance (No.2) Bill. We 
were on clause 25. Mr. Bade hu to 
continue his ~c . There are about 

1 i houn left. 
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IIhr:l Ba4e (Khargone): Sir, I sup-
port the amendment of Mr. Masaru. 
Shri T. T. K. has said that by im-
posing these taxes there will be no 
rise in prices. I think that in the col-
lei!e when [ was a student ot 
econamics I learnt that when 
there Willi the imposition of 
taxation there was bound to be a rise 
in prices. Mr. TTK should write a 
new book of economics that by .Iis 
taxes there would be no rise in prices. 
That is a very queer sort at principle. 
I think it Willi Mr. Ruakin who was 
famous tor hi. economics on wealth. 
Now. TTK is enunciating new princi-
ples of economics that bJ' taxation 
there will be no rise In prices. He 
should aL<;o write his new book on 
economics. The Finance Bill was sec-
ret in the womb and it was abruptly 
delivered in the House because be was 
eonscious of the fact that by his new 
Finance Bill there will be incr ...... e in 
prices and there will be speculation; 
therefore, he kept the whole tblng 
lCCret. In this Bill there are more 
taxes and due to these taxes. prices 
will rise. It appears the Finance 
Minister wants to solve some riddle. 
We hear of solving commonsense md 
crossword puzzfe; but this seems to 
be an economic puzzle 0 riddle. The 
repo"l of the Reserve Bank of India 
says that. the Indian economy was 
allIicted durin, the year ended March 
1965 by rising prices, difficulties in 
ra..ising adequate resources for invest-
ment and a sharp decline in toreign 
exchange resources; this is stated In 
the Reserve Bank's report on currency 
and finance tor 1964-65. 

'The virlual stagnation in agri-
cultural production in 1983-64-
lor the third consecutive year-
and the expanabn in Indultria! 
production at 8 slower rate in 
1964 as compared to the preceding 
years in the face of increasing 
outlays by the Government, as 
also the e"Pandin, private invest-
ment, aggravated the pressure <>f 
.ema.'1d in the econOlllJ", the re-
port aan." 

This is the riddle. He want.. t<> 
solve it by permutation and com-
bination, and in regard to aucla 
permutation and combination, I 
ean recall my experience. There 
wa.. a student who was beini 
f'd uca ted and he wrote to 
hi. parents that ",his was the last 
stake; give me all the money which 
you want to give me for my educa-
tion and i will solve this common 
::tense cross-word and eet a bumper 
prile." But he unfortunately failed 
and he could not get any prize' either. 
and there was a heavy loss to hi. 
tamily. So al.o. if the hon. ~ inance 

Minister wants to solve the riddle> in 
thIs way by imposing more taxe.. I 
think there will be chaos. he will fnil 
in his attempt. 

In the marketB, I have alllO deon 
that the copper pricea have gone up, 
'and the small .cale industry in res-
~c  ot ulensilo such as in Ujjain will 
be shattered. All the people will now 
huve to eat Lheir tood trom the ear-
theu bowis. We will alain return to 
our old conditions and there wiU be no 
utensils of brass aJld copper. There 
will be only earthen bow is whiCh we 
lind in tni!; northern parts of India. 
In Maharashtra these (>arthen vessel. 
are not found out here, in the northern 
part of India, we find people keepin, 
tea in earthen bowls, which is a 
popular feature. If )·ou had seen the 
papers. you would have found that as 
soon as thIs Bill was in traduced, the 
very next day. ther(' was ri.'i'Q in the 
price of co ~r. di(':-;t'l oil, petrol and 
other things. Bee"'du',e it is a eorrc-
Jated thinI', it will have its effect on 
~ e prices. I think the han. Finunce 
Minister should reconsider these pro-
posa"'. I support the amendment ot 
Shri Masanl 

Shrl Khadllkar (Khod): Mr. Spea-

ker, Sir, I rise to oppose the amend-
ment. By the reasonin, that is put 
forward, they wanted to convey cer-
tain glaring facts, before the HoWIe. 
In this connection. r want to quote 
Prot. B. R. Shenoy, the eminent eco-
nomi.t. who i3 a protagoni.t of the 
private s..,tor a.. has written tn th. 
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[Shri Khadilkar] 

Hindustan Times of August 30, 1965, 
ru: foJows: 

"The supplementary bud&et 
presenled to the Lok Sabha on 
August 19, is a further efIort -.0 
Lap the abundant revenue meat 
which exists in the vast gap. be-
tween landed costs and market 
,prices of import goods. These 
gaps currently vary between 30 
per cent of the landed costl, ;n 
the case of machine c loth and 650 
per cent in the case of art silk 
yarn. The landed costs, i.e. for-
eign currency payments for the 
imports, transport and incidental 
charges and customs duties-re-
present the costs of these goods to 
im or~ers. Their sales at market 
prices, therefore, bring enormous 
windfnll gains, <l.; measured by the 
price gaps. In 1963-64, basing 
our estimates on the then prevail-
ing market prices of import lic-
ences, these windfalls were of the 
order of Rs. 460 crores. The 
whole of these gains are not how-
ever, retained by im or~ers. They 
share them with the corrupt func-
tionaries of the State, go-between 
and touto .... 

selves up. I want to make a sugges-
tion thaI though rebates must be o/f .. r-
ed, they should not be given e!reel 
to unless proper steps are t'iken to 
utilise the full  capacity; that is the 
first thing; secondly, ellorts should be 
made to fabricate the local machinery. 
I am told that at Koyali refinery, our 
technicians have fabricated "l'la!lJ' 
things and saved foreign exchange to 
a large extent. If we keep this ex-
ample before us, I do not think that 
the imparl duty will aftect the indu.-
tries adversely. 

When the import tariff was raised, 
the one objective or the factor before 
the Finance Minister was to mop up 
those gains which are not legitimate. 
At the same time. more concessions 
are oll'ered by way of depreciation or 
development rebates and encourage-
ment of 8ubsti'ution Or local fabrica-
tion of tb'! machinery and 80 on. In 
that context. I .haJJ try to show how 
It work.. Sometimes, fOr el.entlal 
industrie,c::, n 35 p£'Tc-ent rebate is $tlven. 
So far a. the 35 per cent rebate 10 
C'oncE"med. one economist has consi-
dered that ~ per ~.n  rebate works 
out to 14 per cent in r~s~ of the 
imporlE'd material. I cannot vouch-
SAfe whether it Is ~O er  or not. 
Bnt c~ in~ to the nature of the tax 
hnlirl""." t""po. rll"'nre<'htin" Tphrttp Mvpn 
11P to 35 f ~ ('flnt t!ll' RJ!RI'n for the '"lew 

m~us rie. which are building them-

One more word and I have done, 
so far as this clause is concerned. 
What I have to sayan the other clause, 
I will say later on. The question of 
prices has been raised. Unfortunate-
ly, no doubt some impact on the price 
level is there. The main fac Or giv-
ing rise to prices is food. But in our 
economy, though we are professing 
socialism, it is more Or less a tJ"pe of 
laissez jaiTr. socialism. So. unless the 
central machinery of direction and 
control ot our economy is introduced, 
I am afraid no Finance Minister will 
be able to control the price-line. With 
these words, I oppose the amendment. 

Shri D. C, Sharma (Gurdaspur): 
Sir. I rise to oppose the amendment 
which has been put forward. I think 
when I read something about the 1In-
anclal sta te of the United Kingdom, 
I lind that they took certain steps in 
order to keep their economy in good 
condition, in spite of the fact that the 
GAIT invo'ved certain obligatiorur, 
in spite of the fact that they belong 
to the European free Trade Organisa-
tion, in spite of the fact that the,. 
belong to other internatio",,\ organisa-
tions; still they have increased the 
import duty on articles. They "ave 
done all that in order to keep their 
finanoe. in good condition. I think 
our Finance Minister has also done 
the same thing. and I believe that 
he has taken the right eourse of ac-
tion In this matter. I think Our Fin-
ance Minister has done a little better 
than the Finance Minister. of other 
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.countri"" in the sense that while they 
have r., e~ the Import du.)\ he has 
.given so many o i ~WO  to wllJ.ch 
iDY hOll. friend Shri Khadilkar reler ... 
red. I think the depreciation rebate 
w ill go a long way in reducing the 
.ri~, if there are any rigours, of thls 
import duty. At the same time, we 
should all feel happy that by impos-
ing these import duties, our Finance 
Minister is giving a fillip to our indi-
genous industries. He wants to have 
imporl substitution. If we have im-
port substitu:ion, I am sure OUr own 
indwtries will take a leap torward, a 
leap forward which it h95 not taken 
during Ih,. last 18 years or 50. I think 
that is guing to be something which i. 
vPJy remarkable, and which, I hope 
our industris, of all kinds-small 
tlcale, mediu~ and heavy-will make 
'use of. 

Again, the Finance Ministcr has 
gJven a tax holiday. I do not like any 
o1iday~ but this is a phrase, (Jnd 1 
do nOl know wherefrom he has bor-
rowed it. But it ~ a good phrase. 
By giving this tax holiday, he has 
tried to improve the capital market, 
and he has tried also to improve sav-
ingo and he has also tried to get the 
money invested in those undertakinlll 
which are really going to do some 
gOOd to the country. 

I feel thal the question oC prices 
which has been referred to by my 
bon. friends over there i. a very im-
portant question. But I want to ask 
how these things are going to atrecl 
the prices of eommodlties which the 
common man. conswne5. How are 
these things going to atrect th .. price 
of foodgraln.? The point is, as my 
bon. friend Shri KhadUkar has saId, 
We should go back to the e<'onomics 
of Graham Wallace who conceived a 
Kreftt lIOCiety, and I think President 
Lyndon Johnson himile!t Is consider-
ing the great society. I hope my 
Swatantra friend will remember it. 
The conception of a great society, as 
put forward bv Graham Wallace, on-
.nage. centralised planning. My 
friend. who talk of IllIson-falrr in 
privete en e~ do not know what 
1073 (Ai) LSD-5. 

President Lyndon Johnaon has in view 
when he talks of bringing ionlo beinl! 
a great society. It we are 10 control 
prices, it is going to 'be an enterprise 
which his beyond the competence at 
an}' Finance Minister. It will hav" 
3 co-partners-the Finance Minister, 
the producer and the distributor. How 
can we rope in all these three cate-
gories of persons who contribute to 
the rise or fall in prices? That is .. 
problem not only for the Finance 
inis~er but tor the Planning Com-
mission ~ so. Unless that is done, the 
Finance Minister cannot be held res-
ponsib:e for the-rise in prices. 

We have now at the helm of affalrs 
oC the Planning Commission a genUe-
man, who talks very beautifully, who 
talks sometimes somethinl which I do 
not understand and who uses very 
fine phrases. I think the Deputy 
Chainnan of the Planninll Commis.ion 
and the Planning Commission should 
address themselves to this task and 
see to it that the prices are reduced. 
Of course state-trading in toodgrains 
and other things may help, but not 
very much. This is a big problem 
and I hope after the Bill is passed 
the Finance Minister will add..-
himself to it in the spirit at Graham 
Wallace, who in visualislng a great 
society for the whole world, .ald that 
we must have centralised planning 
even SO far as prices are concerned. 

My hon. triend, the late lamented 
Mr. Feroze Oandhi Introduced a Bill 
saying that every article for sale in 
.any .hop should have a price tal 
.. ttached to It. It may be IBid 
that it we do that, we will bring into 
the Ileld another army of in """,tors, 
another battalion of !lovernment oft!-
cials, another p'atoon of er ~ 

who will create trouble for the com-
mon man. But thl! fact of thl! matter 
is, If even thl. simple method ot hay-
ing price-tags attach"" to articles of 
consumption 10 not tabn In hand, tid. 
cannot be done. 

I feel the FInance Mlnlmr hd Dot 
lIone anythlnll which Is eondU<!lve to 
the rile of prleell. My lion. tr\eIId 
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[Shri D. C. Sharmaj 

aalu tIlat he should eat OUL of earthen 
-bowls. 1 do not know what it means. 
1 come from a dlstrict in Pakistan 
or w a~ y or unrortunalely, where 
the small-scale industry in pottery 
was in a tlourishing condition and 
where every article used in the house-
hold was prepared with common clay, 
baked in a common way' and aold In 
a common way. At Lahore, I used 
to have not this highly expensive cro-
ckery for drinking my tea from, but 
those earthen cups and they gave 
much better satisfaction. When I go 
to south India and I am asked to a 
meal shared by SO many people, they 
put their meal on plantain leaves. I 
tel' you most sincerely and genuinely 
that that kind of meal is more tasty, 
more hygienic and more interesting 
than the kind of meal to which my 
friend referred. I do not know whe-
ther Mr. Bade is a Brahmin or not. I 
do not want to raise the question of 
taste, beCBU!;e I do not believe in it, 
But I b<>lievp I have a kind of pre-
dilecHon for ihe hang-over from :>ur 
previous generation_II those dainty 
boWls and all that. 

I can assure him that in spite of 
hi. forebodings, the copper industry 
will f o ~is . Copper uten!Jils will not 
~o out of the market and wiil be a i~

able to the common man. The com-
mon 'man will still {'at f'rom them, 
though sometimes 1 think fOr the sakt 
of rh.1.nge I may eat my meal in the 
crockery which was produced in Guje-
rat Or . the WB)'T in which people of 
Madras take their meals. 

Tlterefore, these things shOUld be 
su or ~d ecau~  they refer to an 
economic ma'ady which is not pecu-
lia.r !o our country. It is happening 
in every country of the world. I do 
not know much about othe" countries. 
but I can say this 1.< happening in the 
·UK. -Mr. T.  T. Krishnamachari t. 
doing mUCh les. than what the !IOClal-
ist Finance Minister. Mr. CAllaghan 
is do n~ there to 1<'""'1> the enPmv of 
the U.K. steady. I think this Bill i. 
a-plea for keepin, the ecenoml' on an 

even, steady and stuble footing and I 
suppan it. 

The Mlnlster of Finance (Sbri T. T. 
Krisbnamacharl): There are \,hree 
amendmenl8 to this clause. The first 
one is a comp'etely> negative one. 
Naturally it negatives the entire pro-
posal before the House. So, natural-
ly 1 am unB'ble to accept it. 

The other tw()-Nos. 12 and 13-seek 
to water it down. No. 12 seeks to 
water i down by relating the appli-
cation of this to a particular section 
of the Income-tax Act, n'3mely section 
84, whIch enumerates a number of 
industries which are given certain 
concessions. The idea is that the 
increased impOrt duty should not apply 
to any of these ind1.L:.;trics, which again 
is a negative amend'ment and so, I 
am not Ilble to accept it. 

In the course of his speech, Mr. 
Dandeker adopted the not unfair tac-
tics of ridiculing the governmeut, 
which is part of the duty of the oppo-
sition. But J did not expect him to 
use some inefficient ,and indifferent 
weapon for that purpose. He took the 
flnancial statement and said that al-
ready the administrative system Is 
overladen and Rs. 33 lakhs is going to 
be the extra oost by way of expense 
fOr this particular amendment of the 
custom', and excise tariffs. I refer to 
it only because I have put in that 
flnancial statement advisedly. In faet 
we could have said. there will .be no 
additional eXpense because of th ..... 
duties. But we have in mind, or n-
ther w~ are in the process of Imple-
menting the recomml"l1dations of the 
Chanda mm ~e and implementing 
the reoommendation. of the Chanda 
Committee at a time when we are al.o 
rai!iJinl:!" the· dutie.-; naturally lead ~ • 

llUPpo.itlon that the two things are 
related. So. I thou'ght that we bet-
ter state what we are doing atld If 
mv hon. friena bad read trle 
Financial Memorllndum, In the 1It!eOi..t 
P8i'll1I'BPh it a-n: 



!173 Fi1l4nce (No.2) Bill BHADRA 10,11187 (SAKA) Fi1l4nce (No 2) Rtl 3174 

'The Chanda Committee had 
recommended certain reorganisa-
tion of the structure of the Excise 
Department broadly on the foll-
lowing lines:-

As the present Bill propos"," 
to increase the duty of custom. 
and dUly of excise on a number 
of items, it is Ielt that some in-
crease of sta1! is necessary es-
pecia \ ly if the ofore&llid recom-
mendations of the Chanda Com-
mittee are to be implemented." 

And may 1 reRd OUt to the House 
the abstract ~ The IncreaSe on re-
organisation of the Collectorate in a 
full year is Rs. 10.65 lakhs. This re-
organisation is based on the Chanda 
Committee report. 

Shri M. R. Masani (Hajkot): If the 
hon. Minister wi' 1 excuse me for in-
terrupting him for a second, why 
should the Chanda Committee Report 
-perhaps it may be a gOOd OIle-be 
smuggled by the back door in to the 
memorandum to a Bill which has no-
thing to do wi. h the Chanda Com-
mittee Report? This is a Finance 
Bill. It is very wrong that something 
should be smuggled in like this whiCh 
adds to the emit. ' 

Shrl T. T. Krishnamachari: can 
understand the anger of my han. 
friend, 'bt!cBuse my hon. friend 18 
quick 10 take offence at some~ n  

when it is really not necessary. AI>-
parently, the han. Member did not 
hear what I said ear'ier. I said that 
we want to implement the Chanda 
Committee recommendations. If the 
budget had not been introduced, still 
we would be implementing the 
Chanda Committee ",commendations 
for whiCh we would naturally nave 
oome uP with the necessary legisla-
tion. Now that we have a supple-
mentary 'budget, I have merely IBid 
!!Iii! since we are doi'" it, we can as 
wel1 mention the fBct that we are do-
ing it. So that it may not be in'er-
preted later on by IIIImebody that the 

two things have a relationship and w~ 
have hidden it. 1 am readmg the de-
tails of the abstract. The re-organ-
isatlOn oi the Collectorate will come 
to lis. IO.ti5 lakhs in a year. The 
direc.orale of audit, which has no-
Uling to do with Ule bud,et and which 
is a general thing which has to be 
done according to the recommenda-
lions of the Committae, will come to 
Rs. 35.5 lakhs. Then there Bre re-
gional laboratolies. Surely, for ill-
creasin, my duties I do not need re-
gional laboratories. Regional labora-
lories "ccount for Rs. 16.5 lakh. Cen-
tral Training Institute, zonal schools, 
training research posts Ro. 33.5 Iakbs; 
Directorate of Tax and Plannin, R •. 
2.1 Iakhs. The total for a year i. R •. 
98.25 lakhs. For four months it will 
come to Rs. 33 lakhs. I Ihourht that 
I should mention that to the House 
on this occasion. 

Some hon. Members mentioned 
some~ hing about the rate for stainless 
steel be:ng increased. Fortunatel)! or 
unfortunately since we have abolish-
ed the surcharge I flnd the duty on 
stainles. steel has come down a bit, 
instead of going up. 

In regard to the third amendme:lt, 
h ha:; nothing to do with this. It 
stands Or fulls: on its own. It i:; 

avowedly temporary meaJolun' und 

temporary measures eTe ta;{Pn [Jl an 
4d hoc sort of way. As SOOn 83 condi-
tions permit, the 10 per cent will go 
on everything; not only on good.. 
coverert by the Finance Bill but .Iso 
on other items. So, I do not want 
to relate the two or combine the two 
Therefore, I am unable to accept the 
amendment of the hon. Member. 

Mr. Speaker: Amendment No. 11 
seeks to delete only a part of the 
clause; not the whole clause. So, It 
is not ne,ative. 

8hrl T.  T. Krlshnamaebal'i: It has 
a negative "neet. 
Mr. S ..... ker: Only a part. 

Shri T. T. Krlshu.maebarl: I am 
not objecting to It on that ".ound. 
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Mr. Speaker: I will now put amenel_ 
ment No. 11 to the vote at the HoUle. 
Tlw question is: 

Page 18,-

om.it lines 26 and 27. 

The motion was negatived. 

Mr. Speaker: May I put amendment 
Nos. 12 and 13 together? 

Shri N. Dandeker (Gonda): I want 
them to be PUt separately. 

Mr. Speaker: All right. I am now 
putting amendment No. 12 to the vote 
of the House. 

The question is: 

Page 18,-

after line 27, insert--

"Provided that in respect or 
all articles imported for the pur-
pose of an undertaking which 
fulfils the requirements prescribed 
by section 84 of the Income-tax 
Act, 1961, the rates of duty shall 
be the rates in torce immediately 
before the amendment to the 
Indian Tariff Act, 1934, by the 
Finanee (No.2) Act 1965." (12). 

The motion was negatived. 

Mr. Speaker: I will now put amend-
ment No. 13 to the vote at the House. 

The question is: 

J>QJ(e 18,-

after line 27 insel't-

"Provided that the regulatory 
customs duty of ten per cent. ef-
fective from 11th February, 1985 
shall be cancelled with efl'eet from 
such date a, the alterations in the 
First Schedule to the Tarift Act 
increasing the standard rate of 
duty on imported articles come 
into operation." (13). 

The motion was negatived. 

Mr. Speaker: The question Is: 

"That clause 25 stand part of 
the Bill". 

The motion w"" adopted. 
C14tUe 25 w .... added to the Bill. 

Clau.oe 26.-.(Amenam..nt of Act 
of 1944.) 

Shri T.  T. KrishDalllaeharl: J beg to 
move-: 

Page 19, line 2,-

for "Eighty", substitute "Ninety" 
(3). 

Sbri M. R. Masani: 1 beg to move': 
(i) Page 18,-
omit lines 30 to 39. (14). 

(ii) Page 19,-
omit lines 3 to 9. (I5). 

(ijoi) Pages 19 and 20,-
omit lines 26 to 35, and 1 to 28 
respectively. (16). 

Mr. Speaker: Sir, the last clause 
dealt with import duties. This one 
deals with excise duties levied on a 
wide range of products. Just to show 
how false and misleading is the claim 
made that prices will not rise if the 
duties are enacted, let me give three 
examples, the examples of three 
specific commodities to show the Im-
pact of the duties. 

Let us take furnace oil .. hicb is 
largely used in manufacturing pro-
cesses. The steel industry u.<;es 1ur~ 

nace oil. It is increasingly used to re-
place primitive forms of fuel 35, for 
instance, replacing coking coal for 
blast furnace in steel-smelting shop!i. 
The old 19th century method of firing 
the blast furnace by eokln, coal Is 
now an out-dated and reactlona". 
practice which Is inereaslng'ly beine 
dropped In favour of furnace 011, 
which gives better results and, there-
fore le •• e". the price of steel. No .. , 
thank. to thl. excise 'duty that clause 
26 seeks to levy, the .teel Induetry 
will be driven ba~  to the use of cok-
Ing coal in blast furnace and for steel 
smelting In place of the more modern 

"Moved with the raeommeru1atlon of the President. 
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fuel, thus ,oing back to an out.dated 
methOd or technique. leadina \0 a rile 
in the priCe of steel. One of the 
ltiggcsL things that we have to do in 
India is to produce steel at an econo-
mic prIce whIch can compete wit.h 
world prices not only for our own 
benefit but if we want to develop ex-
ports in course of time. And yet 
something is being done in cold blood 
by a reactionary government which 
drives the steel industry to use in-
ferior and costly fuel, raising the 
price of the end product, steel, which 
i~ one of the main indices of our in ... 
dustrial growth. These are the men 
who tn1k of increasing productivit.v 
and taking the country forward. I 
say they are the enemies of progress, 
the enemies 01 the people, the enemies 
of increased produdivity. who cold-
bloodedly come to this House and ask 
Us to go back to out-dated and reae-
tionary methods which have been dis. 
carded both in other part. of lhe 
world and in our own country. 

Let us take another product. unwr· 
ought zinc used on the manufacture 
of sodter. 'Spelter i ... one of the main 
ingredients in the manufacture of gal-
vaniscd sheets. Even the poore!'it 
peasant needs galvanised sheets. He 
needs them for roofini his hut, for 
his cattle ahed, for many other 
u:les. This .<:CBfce commodity, !{l)elter, 
lias mostly to be Imported. The .x-
cise Rnd import duty on this product 
will hurt all engineering works thaI 
usc zinc. It will lead to a dra.~e 

reduction in the production of 1!81-
.anlsed sheet. aDd by leadini to a 
reduet.lon in thp production of gal-
... nlsed sheel., It will send up the 
priees of galvanls.,d sheet. to the pe0-
ple in OU1" country,;ide .It win hurt 
every a,,-;culturist who need. galva· 
nlsed .,heets occasion all,. tor hi. use. 
HeTp. i~ a !i ec n~ ~ m e of how our 
ruml economv. which we ne.d to help 
Is going to m. d.m.lted. They talk 
about priority for agriculture and yet 
Ih.,. are going out 01' their way to hurt 
the agrleulturlst by inereasinr the nrl-
.,.,. of the very products whIch al-
ready ""' too COIItI7 for the 8ll'leuI-
turIIta. 

In regard to this duty on unwrou.aht 
zinc I wish to draw the atteulion of 
the hon. Finance Minister to an all .... 
galion that has been made in a te)e-
,ram that I have received that this 
particular duty is a contravention of 
GATT, the General Agreement on 
Tracie and Tariffs, this country has 
signed, to which it has put it. sig-
nature. I want the hon. Minister to 
answer this point. I cannot vouch 
for the accuracy of this charae, but 
it doe.) appear to be plausible on a 
reading of the telegram. The argu-
ment in the telegram is this. The Act 
permits the imposition of a duty on 
<chedulerl prorl..,ots. I would like the 
hon. Minister \0 listen to this becatL,e. 
otherwise he cannot obviously answer 
this point. 

Mr. Speaker: He mu.t have got • 
COpy of the telegram. 

Shrl M. R. Ma .. nl: He should : ..... 
ten to thl. !IO that he Ill8)" ten me 
where I iO wrong. 

The ariUlJlent i. thl. that GATT 
permits the Imposition of a duty on 
scheduled products of one member 
nation by another mem'bcr nation 
only when the latter does it to pro-
tect indigenous produet.lon against 
unfaIr competition from other pro-
ducing member countries who 
subsidise their export and du:np 
them In that country. In other 
word., If thi' product were beln, 
dumped in our country and wu d ... • 
troying our own Indian indunry, then 
GATT will permit u. to impooe. 
countervailing import duty. Now, !lIe 
claim is made that 'lVe do not produ"," 
unwrought zinc In thl. country .t a \I 
and that, therefore, thl. enabllnl/ pr0-
visIon In GATT does not entitle us to 
levy an import duty on a produd 
where OUr production I. either negli-
gible Or non-existent. That Is the 
claim. What we bev" done In tht. 
BlII 10 to dreumvent GA'1'l'-tbat Ie 
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the allegation-and that in order to 
circumvent GATT and our interna· 
tiona! obligations, we have first levied 
a bogus excise dut.y On non-t.:xistent 
proJuct and then pretended to im-
pose a countervailing import duty to 
balance against the excise duty. But 
if there is no excise duty collectable, 
because nobody produces it, then, of 
course, the countervailing import dut,. 
is a fraud. This is the charge made 
against the Government. I want the 
Finance Minister either to accept it 
and to drop this duty or to tell me 
how this charge is wrong because a 
claim is made that India has hardly 
any production of un wrought zinc 
Rnd therefore, this could not be done, 
Large quantities are imported from 
Australia, Canada and other countries. 
There is no evidence at all that any 
of theSe countries are subsidising the 
export of unwrought zinc to India 
and, therefore, the GA'IT pro-
vision cannot be availed of. If this is 
00-1 say so subjeet to what the Mi-
nister ~s to say-then it would mean 
Indin's fair name abroad will be tar-
ni;hed. Maybe, the Minister ha. a 
rep1v and I am sure he will give it. 
I think, if We should know whether 
or not this claim \lIat this is in con-
travention of our obligations is cor-
reet. 

L"stiy, I would like to refer to the 
duty on petrol and diesel. I received 
a telegrnm from my own constituency, 
~rom Morvi, yesterday. It says: 

"INCREASED DUTY ON DIE-
SEL PETROL LUBRICATING 
OIL AND MOTOR SPARE 
PARTS RESENTED BY LOCAL 
TRANSPORT OPERATORS AND 
REQUEST ITS ABOLITION STOP 
INCIDENCE OF TAXATION 
HIGHEST IN WORLD STOP 
NEW ADDITION WOULD MAR 
TRANSPORT INDUSTRY WHICH 

WOULD IMPAIR PACE OF NA-
T;ONAL DEVELOPMENT" 

ThL, is from Shri Balubha Jadejn, 
Secretary. Morvi MaliYa Bus and 
Goods Transport Association, sent 
from Morvi on the 20th instant. I 
think this constituent of mine is per-
fectly correct. 

Th,. duty on motor fuel today, tak-
ing diesel as an example, is 40() per 
ceni of the ad valorem value of dieSel. 
Today already diesel is taxed at 400 
per cent, that is, four times of the 
ad valoTfm cost of the product itself. 
It is a most monstrous incidence of 
taxa tion on a useful thing like diesel 
oil which our transport and agricul-
ture requir£', We are treating it like 
an enemy instead o'f welcoming it al 

a friend. This is the highest taxation 
On diesel anywhere in the world to-
day before th:s Bill was brought In 
and yet we select i~ particular com-
modity to levy a further exrLc;e duty 
and imT'Ort duty. The effect of thiS 
duty will be to raise the taxation 
from 400 per cent of the ad va)"T"'" 
value to 440 per oent. Th .. se aT' the 
Ro-ralled npg'li,nbl". burden~ ~  the 

Finance Minider a~ ~ us to bear. 
what will Ihh do? The additional 
dutv on die.ol And petrol nat only 
rajqe!': thp co:c\t of the r n~ or on 

which is obvlou< but It will raise the 
cost of all commodities that are trans-
ported for instanoe. foodgr.lns 
brouJ!h\ to mArket or other in~ 

that are bein~ tran.noTtod. It Wln 
also ea~ to unt'm,nlnvrnent to the ex-
tent that it hits the mo ~r transnort 
tnd'mdrv which i~ one of our risinl 
indul:ltripl:l in Tndhl. It will Dut Deo-
pie out of pmnlovrnpnt Further. there 
'IT" som,. fIo"V"nnrtq wht"'h ~ ~r  to 

pOrts like 'fInmhav. f:nohln or G". hv 
roafl mnrn<>'"l. r" thRt WRV it will 
1,U our PXl')oru "t'so bv raiO:::"ng ~ 

prioe of e""ort. at the do-k. Tt Is 
aoinl:! to injur.,. our exports instead 
of encourMing them. 

'The National CQ"ncil of Applied 
l!:cono";lc re';'arch has, in one of Iq 
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reports, stated that diesel oil Kivea 
40 per cent higher mileage than pet-
rol or any other fuel and yet I am 
sorry to say that the Energy Survey 
Committee appointpd by our wre c ~ 

('d .iann n~ \",:ol.uullssion has COffit! to 
the conclusion that diesel should be 
di.,cour.god and petrol should be en-
couraged and that petrol should be 
discouraged and coal should be en-
couraged. It is a nlost disRraceiul 
rpport for any Government com-
mittee at this stage ot our economic 
development to make that we should 
reverse the wheels of progress when 
the whole world has dropped coal 
lor petrol and petrol lor diesel that 
W\' should fight diesel on behalt ot 
petrol and We should fight petrol on 
behalf of coal. These gentlemen, whe-
ther they are of the Energy Survey 
Committee or of the Planning Com-
mission, are trying to take this coun-
try backwards to the Dark Ages in a 
technological sense and they come 
before us with these proposals which 
arfO designed to injure our economy 
b<>ca Use they have gone bankrupt. 
BecaUSE! our economic policies are baC! 
and they have broul!ht thjs country 
to bnnkruptcy at home and abroad, 
they want to cover their bankruptcy 
by saying, "You should use less of 
things which involVe torelgn e"'-
-change." 

Sir, the hon. Member over there 
quoted Prof. Shenoy. It was like tne 
devil quotin, scriptures. Prof. Shenoy 
is one of our finest economists, thougn 
like all people h. is not admired at 
borne. He is the Indian economiSt 
whOSe stock is the highest in econOlDlC: 
circles all over the WI'St because he 
is a sound economist compared to tile 
dtarlatans utilised by the PJanlllIll: 
Commission. Since Prot. Shenoy has 
been quoted, let me quote a few ~ 
JlQints made "" hItn. He sa,.o: 

"Continued inflation in the context 
of a rlgfd ""change rate has consi-
derably ov ... -valued the Indian 
~. Simultaneou.1y. th..re has 
.... suea an almost incHocriminate Im-

port substitution, regardless ot the 
quality and cost 01 the domeslic 
output. This development has been 
induced by policy mea.ures~ne 

ot the four major objectives 01 
planning in India is accelerated In-
dustrialisation-and by the pressu-
res ot exchange controls and im-
port restrictions. Import substitu-
tion has extensive moral support 
from the public and professional 
IUpper! from the economists. It is 
believed to help the balance of pay-
ments problem through "savinq" 
foreign. ("xchange. Such import 
,ubstitution, which has progressed 
tor about a decade and a half. hal 
produced a highly vulnerable struc-
tural imbalance in the Indian eco-
nomy. Production, especially in the 
industrial sector, has been increa-
singly oriented to meet the need. of 
the home market, now-"lorciblv de-
nuded of imports. A. a co~ erae 
of this development, production for 
the overseas markt'ts sufff!red B 

complementary neglect. This neg-
lect is evidenced bv the fallure ot 
the tradilional export industries 10 
grow fast enOUl!h to capture Tndia's 
rilhtful share of the vastly expand-
ed world trade in them. Though 
the manu ae urin~ industrir. hove 
grown rapidly, the exporta of m.n~
bcturers, impeded by co.t and 
quaHty, have not compen.ated lor 
this export lag. .. 

Then, later on. In the same article 
h. goer on to say: 

''Power and patronag" grow with 
the magnitude of plan inv •• tment •. 
This may have had .ome in~ 10 do 
with the rapid accelerafion in the 
Bize of each succeedIng plan, the 
tourth plan being about six times 
a. large a. the first plan. Devalua-
tion of the rupee to the equilibrIum 
Ie",,} may reduce to .ero the morket 
valu" of the Import licences. which 
constitute the biggest IIOrtfol1o of 
polittcal patronage........ .  . .. 

My hon. fri .. nd Mr. Khadilkar ... 111 
undel"lltand whv the Plnanee Mlnl.tp.r 
cannot go' In the dI",",,"on in whlela 
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the hon. Member pointed because this 
will not help th'e New Class to line 
its pockets, the New Class sitting 
there and its business accomplices 
outside, the black-marketeers, with 
whom they fraternise. Let me quote 
further: 

"So long a" the ill-effects of cur-
l ency over-valuation On the balance 
of payment, continue to be COVeTed 
by foreign aid, the reluctance to 
devalue to the equilibrium is apt to 
continue." 

may tell my han. friend that if he 
wants to ait at the feet of Prof. 
She nay, he could not do better. But 
it is no good his picking out one or 
two sentences Ollt ot context. Let him 
imbibe his whole philosophy. I onen-
tion this only for the benellt at my 
han. friend there. 

Shrl Khadllkar (Khed): I would 
like to say one word in reply to what 
my han. friend Shr'i M. R. Masani has 
said. I had quoted the well-known 
~onomis . Of course, he is propag-a-
ting a philosophy of economics which 
is all the time supporting the private 
.ector. So, I do not' want to stand 
by his philosophy. The quotation 
that I had given related to the fact 
about how illegitimate gain !I; were 
being made and an attempt was being 
made here to mop them uP. 

I do not want to support the theory 
of devaluation which he Is propaga-
ting, nor would I like to subscribe to 
the conclusions in the article thaI 
ultimately this will hit at aavlrlgs. So 
far a~ that u~ ion is concerned, I 
.do not want to say anything further. 

But, so far as the other factorg are 
concerned, I would like the Finnnce 
Minister to give a second thought to 
some of them. For Instance, I want 
him to ..:Ivp a .eoond thought to the 
fIU.tJOD of raising tariff. on petrol 
and petroleum produ.ts. I am con-
nected with a very big organbation 
of small operators In the Western 
part of India. with • membenh1p of 

10,000. They are all individual opera-
tors and they are carrying on their 
trade. Their organisation has written 
to me that have worked out how the' 
whole thing will work in practice; 
they have written to me that every 
operator of a transport truck will' 
annually have to pay about Rs. 3,000 
to Rs. 4,000 more because of this new 
increase in tariff and the scarcity of 
spare parts and the higher prices of 
the spare parts. As my han. friend 
Shri M. R. Masani has said it will 
affect the transport of food grains, the 
transport of vegetables to big citle--
and also trasnport trom the docks So, 
it will ultimately add to the ~icc
level, particularly, the' price level at 
the common man's level; his life 
would be further corroded becaus ~ of 
these imposts. 

The other day, one of the Ministers 
in We~  Beng-al had calcuiatea and 
said openly that these imposts would 
cast Its. 12 lakhs more annually. So far 
as the city traffic in Calcutta was con~ 

cerned. So. I would like to appeal 
to my hon. friend th£' FinaneI:' Minis-
ter to give a second thought to this. 
I have alsO given some thought to this 
matter. and as Shri M. R. Mason; h .. 
said. petrol and petroleum products 
have been continuously taxed durin~ 
the 1a~  So many years, and whatever 
be tht" concessions given by t.he 
foreign oil companies or the discount.-
in the foreign markets, not even • 
paisa of It is passed on to the consu-
mer. ~o. this aspect must be verJ" 
carefully considered. 

There I. another .. spect regardi".. 
keros .. ne. I do not know whether the 
han. Minister while making hia pro-
os ~ a~ a ~n into consideration the 
thinking In the Ministry in' charge 
Of petroleum products. Inferior kero-
sene is now being med 2!'-; a substitu-
te for hIgh speed diesel oU. 'MI. for-m.. Flnon"" Minister had saId that 
inferior kf"rosf"ne was a poor man" 
fuel. -That i. no longer correct. In-
ferior kerosene is not available noW 
in a ~rocer . shop; you can get it only 
at the pump. That is being wed by 
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the transport induatrr on a larle 
ocaIe. Thus, the concession is being 
abused now. But there is one thine 
that must be borne in mind. Today, 
we are exportinll petrol at a very low 
price. 1 want to know from the Fin-
ance Minister what the economics of 
dieselisation is. Diesellaation is good 
in the long run. But we are paying 
through our nOse for importing diesel 
oil; at the same time, we are export-
ing petrol at a very lOW co.st, because 
the international market price is at a 
low level and We are producing more 
petrol today. So, I would like to know 
why the han. Minister has not glVen 
lOme thought to it. Interior kerosene 
on which duty is very much low and 
is almost negligible is now being subs-
tituted for high speed diesel oil. with 
tile result that the concession is being 
abused, because Of this. 

The most important thing to which 
would like to draw the attention of 
the han. Minister, and on which I 
would like to appeal to him is this. 
As he has said in his speech, the priee 
level has almost reached the optimum 
level and the index is 165 or so. So 
far as kerosene is concerned, in India, 
90 per cent of the poor people use it 
for illumination or lighting, and vnly 
10 per cent use it as fuel. Kerosene 
has reached the common man today. 
In faet, in the villages, if. person 
happens to ha ve a kerosene stove, he 
eonsider. himself to be a little mol'l! 
advaneed in culture. But with the 
present impost. I think that his family 
budget will be absolutely upset. A. 
I have alnady pointed out, the r~ s

port cost. will naturally have to be 
borne by him ultimately; he will have 
to bear the increase when he lloes 
from one plaee to another, and also 
"e Inc:reaae In the prieetl ot the eam-
modlties which he buya, because some 
element will enter there also. Apart 
fmm this, I feel that this will toucb 
direelly every eonsymer, and partl-
eular\7 tbe poorer aectlons of (·ur 
.ociety wbo depend On this kerosene 
or illumination and alao to lOme ex-
tent tor tuel purposeoo. 'ntereforl!, J 
would appeal to the lion. l'inaDce MlD-

ister to reconsider this part of the 
addJtional wilT so far as kerosene 
and petrol are concerned. I would also 
request bim to take into consideration 
the "conomics of dieseli.alion. 

I would also like to point out that 
.t the present juncture the transport 
industry is not well organised in this 
country. Individual transport opera-
tors are plying their trucks in many 
places. But the number of people 
who own some fleet is very NmaW. 
These individual operato" will have 
to stand ('ompeti tian from these t1cct-
owners and others. Therefore, the 
transport industry will be hit by theSe 
impost, very much. Already the taxa-
tion is very high. and there is a com-
mittee appointed to go into the pre-
vailing taxation on the transport in-
dustry in this country. At this junc-
ture. to put a further burden on the 
transport industry would not be I'ro-
per because thereby We would b~ put_ 
ting a burden also On the common 
consumer as a result of which his 
gen' .. al standard of living and hi. well_ 
being would be further corrodpd and 
it would be B great blow to him. 
Ther":ore, I would appeal to the Fin-
ance Mini.ter to reconsider this posi-
tion. 

Mr. Speaker: Shri N. Dandeker. 

Sbrl Ra,banath Sinrh (Varanasi): 
There is the other wing of the trana-
port industry, namely shipping. My 
han. friend opposite has spoken only 
about one part ot it. 

Mr. Speaker: I have called Shri N. 
Dandeker now. 

Sbrl N. and~ er  There is a curi· 
ously Inverted proll'e.. that ... are 
making in the matter of growth of 
Indian industry. The whole exerciR 
over the past ten Or IIfteen years haa 
been toward. the end that a ,reat deat 
of IndustriaUaation In this eountl'7 
might take plaec, that a great deal at 
diversi1lcation of Induatry ml,ht alto 
take place and that Inereulnrly. at 
the IT .... national product, more anel 
more might be Induatrial,004l 01' 



3187 Finance (No.2) Bill SEPTEMBER I, 1965 Finance (No.2) Bill 3188 

[ShTi N. DandekeT.] 

various kinds. That was the main ob-
jective. But the curious thing is that 
the opposite objective in terms of 
fiscal policies appears to be that the 
faster these industries grow, if they 
grow I:It all, the more should be the 
burden Of excise duty and taxation 
im os~d on them. It seems odd to me. 
I can understand to a certain extent 
that revenue should also benefit at 
low rates of excise duty. because the 
imposition of revenue duties is a nor-
ma~ l'oncomittant of growth of the in . 
dustrial part of the gross national pro-
duct in this country. But to look at 
the process as if it was something un-
desirable and, therefore, to impose 
upon it savage excise duties of • 
character where revenue becomes the 
-more important thing than industrial 
development seems to me to be an ex-
traordinary inversion, an extraord!-
nary contradiction in terms which .p-
parrntly everybody appears to accept. 
I just do not understand this as a 
gene-ral proposition how On the one 
hand one can say 'I waitt a wide and 
diversified industrial growth', and at 
the same time, the more wide and the 
more rapid that growth, one could 
also say 'I am going to slap on heavy 
excise duties on these people', Con-
sequently, the benefit of growing 
industrial production in terms of a 
large variety of products 8t low price-s 
to the consumer is never going to be 
in sight so -far as I can see. That is 
the first general comment I 'Would 
like to make. 

13 h ..... 

The second general comment is 
about a fUrther intensitleation of the 
same kind of thinking. On the one 
band, we 110 on talkinl about the 
need tor technololical progre ... Every-
body keeps on talking to everybody 
down to the poor little peasant and 
saying, 'Why don't you adopt the 
more developed technical processes' 
Why don't you do this. why don't you 
do the other?, a whole lot ot thing. 
where everybody would imalline that 
tbe abe thing, Government is anxioUi 
to secure at any price, Is rapid techno-
10gical chanees. Now, one at the moat 

rapid technological changes occurri11l 
in the world today is in the use of 
power, not merely in the use of power, 
but in the reneration of it, Coal is giv-
ing place to furnace oil; furnace oil in 
~er ain places giving Way to diesel oils. 
and they in turn are SUbstituted by 
-petroleum and SO on, A tremendouslY 
rapid growth of not merely the total 
power con ten t of the industrial effort 
i, taking place, but also the ch'3racter 
of the power generation is changing 
the world over. 

What are we trying to do here'! We 
are trying to say. 'No, no; this is ter-
rible; we must not go so fast with all 
this. We must revive coal at the eI-
pense of furnace oil; we must revive 
turm:lce oil at the expanse of lome 
more superior fuel and sO on'. We are 
at the same time talking of going 
backwards and forwards in techno-
logical terms that do not make any 
sense whatsoever, 

The third general comment I would 
like to make Is that it Is •• tonishine 
to suggest that to draw something like 
R •. 52 crores annually out of the 'co-
nomy by way of these add; lional 
excise duties is not going to atrect 
the price level at all, or that it shou'd 
not a1fect it more than 3 or 5 per cenl 
or some such figure. It is an incre-
dible proposition. In the first place 
everyone of these excise duties. in 10 
far as the various types elf fuel are 
concerned. will descend upon the con-
sumer within three montbs. some of 
them within a week, and there is "0 
getting away from it that it will de-
scend upon him in terms of the tuel 
he uses, in terms of the transport he 
uses, in tenns of the various other 
purposes tor which he, in the first 
place, directly uses power or fuel in 
one way or another. A whole lot of 
electricity coneernl are going to be 
a1fected and they are going to put up 
their power rates and so on. Second-
ly, to -sug .... t that these other' Im-
po.ts, on steel, pig Iron, iron and steel 
products. copper, zinc and many pro-
duct.. are hot going to deseend upon 
iii. colllUDler lOOIIer or later-very 
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likely sooner than later because of the 
,""onomy of shortages that exists-is 
certalnly to talk something to a lot of 
gullible people, most'ot whom I know 
sit on the other side. They seem al-
ways ready to accept this contention. 
I would suggest to the Finance Minis-
ter, so far as carrying his propu.:als 
in this House is concerned, that every 
six months he can go ahead with more 
duties, talking all kinds or things 
about the needs of the economy and 
they will say, 'Ha, ha; shabash it is a 
wonderful thing; let Us have more ex-
cise duties; let us have more import 
duties let Us have duties of all kinds; 
any if anyone saYs the prices will go 
up; We doubt whether they will go up; 
i1 they still go up, let them; we do not 
mind. But We must go ahead with 
these duties. Let Us not mind the 
~on radi~ ions. let us ignore the bur-
dens, let Us have tremendous duties 
slapped on", I could single out parti-
cular items and go into details, but 
ihe general structure that is graduallY 
d('ve1oping is so utterly une<.'onomic 
"od harmful to the country that, 
obviously, all of it is wrong. 

One word Sir, about sub-claUSe (d) 
of clause 26 which the Finance 
Minister wants to amend, be-
cause he feels that in a moment 
01,-1 do not know what,- and 
the printer made one slip. The draft 
was right, and the proof copy was 
right. But finally they came UP with 
thi! FinanCe Bill printed with a 
further reduction of Rs. 10. in this 
J)articular duty. I suggest that that 
One iittie might of mercy that was 
the printer'. errOr perhaPs in sub-
douse (d) of cl. 26 ought to remain. 
1 oPPo.e that amendment at the 
"mance Miniater. 

~~f ~ r. 

~  iffil'I' t r..; ~ ~ 'liT mw 
t I firm ..n~~ 11 i~ 

~ ~ I l1l1I' wm ~ 1fT'ft ~ 1ft 
.!,rhr Iflfi '" ~ ;r1w if ~ ~ I 

~~~~~1  

~ ~ ~  ~ it t. 'im 

"ITl"f <n: I 'I;fl<r 'Jfr-Pt ~ fiI; {lI ~~ 

90 ~  ;;r~ f q;f.ill "'Tl'i 'l1: "fflit 
~, i i  'liT '''f,"'i!'lil 'liT ,t1 ~ I 
! i r~ f'lf'HV: ~  ~  in.;; ;;nOli\" 
~ f'" ~ a 1 fQ1f'il1T ~ ~ ~~ 
~  ~  ~ t <f.l>"c<'\" hlfq1J ~r.r ;;rlffi ~ 

~  ~  "1"{ffi ~ I ,,~, lijJq ~~ t 
f'l; ~m ;;;f,TOI i ~ !fit 0'1' 'lii" 
,il if.1! ~; 'PI 'll'.'t!I ~ 'IT ~ -s:'ftt 
lIi'!l v.;fr "lrf(11, I m.f.t fuq 1'I""'mf 
'Ii) <:'If 'l1lR "'" ro 'l!i1:'[ \'tot:tr ~ 
it it ~f  ~,m <'f7'f; '3"Ilif.l 'A'I! ~1 1 

~ ,i ~ I ~  ij.,If'IT "nfr.t:I; fiI; 
~ ,m f ii~ ~ , ~m 111ft: 

~,  (j '!llfur ~  it t t lijJ'Jf {/f4lJ 
it, IIlRl'IiT it lIOi"Il it iI"f Il"rnT e ~  

~ :rv ~ f  t I ~;f  Wl;t{T it ill 
11~ {if itvi\ it ~  ~ ~~ ~ I 

l'lfutt iro 'I;fl<r ir lit ~ u lIT'f;n 
e fiI; I{!I Uif ";t ~i  ~ ; f~ ~ ~ 

~ 'lT1.tt it ~ c 'Pit If,; 

!I'll<'\" ~, ~  ~ f... 1l1f'lf1 lfl 
~ 'f'Ili f... ~ tnitlT'll'! 'IT.iR 
i ~~ fiii .ffi1 ~~~ I 

~  " (I f.f; l!I -S:'!tl if; 1!il"'I 81!nT 
~  li'!'IT ~  ~  flf, ~~ ~~  \t 
lJ;)f I'!T1IT'f "fr.IT 'IW<:' if >r.'( I l1l1I' 

itm ~ i  if) <it li'fllT ~ OIQT<I1 on: 
m~  flf"iT t ~~ io.T1: ~  'ifT1{IJT I 

llffl'll!; irtT lIT1i'IT t fit; w on: 
m q mn: lJ;; ",'IT 'Ii'f.t'f 'I'Tl1'! OfT ~ 
l{'!1t ~ ",1 I 

"brJ I). C. Sbuma: I am "ot a treat 
Ilnancial expert and I am 1I0t given to 
readine the ""!flu ot ~e peraolll 
who are specialiJt in a particular kind 
of economie. and who are more 
propaeandisU than economists, for In-
stance, the gentlemall referred to liy 
my hon. friend. 'Dle Forum 01 Frte 
Enterprise hu been very kind to me 
Ud they lend melltera'ture wliich t 
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road dutifully and, if I can say so, 
religIously, because I want to know 
what light is there on the other side 
ot the hill. But I find that most of 
these things are, I should say, propa-
ganda rather than sound economics, 

Ot course, I do not stand to justify 
whatever the Plannh'g Commission 
does. I think nobody has said more 
harsh things about the Planning Com-
DllSSlOn than I have done. And it 
there is need far it, I will say harsh 
thing. in future also because I know 
that the Planning Comntission has be-
come a kind at out-at-date thing. 
Anyhow, that is not the paint at issue 
here. 

When I look at this claUSe I find 
one thing. There is what y~u might 
caU piecemeal development, there is 
what you might caU integrated deve-
lopment; there is what you might call 
piecemeal taxation and there is what 
Y,OU might call integrated taxation. 
Now, If I understand it aright,-I am 
a very common man with less than 
common intelligence-I mUlt say that 
the whole at this clause is a piece at 
integrated financial taxation In other 
words, it is a house built of 90 many 
b~c s. It you remove one brick, I 
think the whole house falls. 

My hon. friend over there produced 
I telegram he received from one of 
hi. constituents. I am very happy that 
h., is so much in touch with his con-
lItudents. I dO not know whether he 
will change that constituency next time 
or will slick to it. But the fact of the 
matter is that Punjab Is known for its 
transport industry. I think the Pun-
jab leads the whole country in the 
matter ot the transport industry. In 
Punjab in my constituency, there are 
10 many private transport units ope-
rating. The Punjab Government al.o 
run bm •• of that kblcI. 

Victor Hugo aaid-he .... in love-
"to raise one object to the position of 
God and to redu.., the whole universe 
to one man. this 10 love." I think thi. 
is what my han. friend Shrl MesaD! 
10 .. done. H. baa reduced the whole 

thing, the whole transport problem. to 
his constituency. I can understand 
how much he loves his l.'Onstitucncy 
and how much he love's this private 
transporter who has sent this telegram 
to him. My feeling is this. There i. 
no doubt about it that these duties 
have been. raised, there is no doubt 
about it that the navy will be hit hard 
as my hon. friend says. Whatever we 
do, the navy is going to be hit hard 
according tu Shri a una~  Singh. 
We do not know what we should do. 
But I feel that this whole thing has 
been done in a particular contcx:. the 
context of our balanCe of payments: 
position, the context of Our defener2 
expenditure, the context of our diffi-
culties in other fields. Now, if you 
want to remove the duty on one thing, 
I do not know why you should not 
remove the duty on other things also. 
Therefore, I teel that in the intere.t. 
a1 flnanciCll neatness and idine~. 

financial equality and financial inkg-
rity. the wholE' thing should stll-nd al: 
It is. 

The Finance Minister has been Yl.!ry 
susceptible to the appeal made by my 
han. friend Shri Khadilkar who re-
presents a union or transport worker. 
r.onsisting of 10,000 members. My G04, 
I thought he would say ten lakhs or 
one lakh. On such a small basis to 
come to such a big conclusion I think 
il a kind of. fallacious thinking. 
Therefore, I think that if the Finance 
Minister thinks that without diSlo-
cating the financial structure of this 
country whieh he has in view by bring-
ing up this second Finance Bill, be can 
give them any concessloDS, he may d<> 
so, but'my feeling i. this that nol.hing 
should be done -pil.."Cc.meal, becau!ie-
the moment we start doing things 
piecemeal in the interests of uu. in-
dulltry 01' that iDdUltry, In the in-
terests of this propaganda or that 
agitation, I thlnk our whole hous .. 
collapses. Therefore, I would subnti\ 
that the whole home collapses if this 
ClaUSe 26 In taken away. Sin.., finan-
cial urgency demands it, it ahould 
stand intact and not be meddled with 
or trifted with. 



3193 Finance (No.2) Bill BHADRA 10, 1887 (SAKA) Finance (No. J) Bill 3194 

Sbrl K. D. Malavlya (Bastil: I wish 
to take this opportunity of drawing 
the a:tention of the Government to 
th(" R'ituation of petroleum products 
whIch faces us now, and which We 
cannot ignore. It is with regard !I't 
the absence of a fuel policy. The 
Government should fix the prices of 
various items of fuel by putting them 
all into one basket. 

I quite agree wi th my han friend 
Shri D. C. Sharma that we a ~ so fat· 
b."", following a picemeal policy 
of taxation for certain items which 
fall within one group. such as petro-
]cum products. This piecemeal policy 
has been follOWed fOr some time to 
the disadvantage both of industry 
and 0'1 thf> production and consump-
tion of Il"troleum products in the 
~oun ry. 

We haVe an almost inexhaustible 
source of coal, lower grade and eeeond 
grade. The programme of production 
of roa 1 ha!ii received a setback because 
our em asi~ On consumption of pet-
roleum pro6ucts had been of a piece-
meal chatacter, The prices were 
goverened more by the desire of col-
lecting revenues than of creating an 
integrated ruel policy. Such a policy 
alone will guide the prices of the en-
tire petroleum product. and coal in a 
proper manner. 

1 am at. the view that in OUr deve-
loping economy We should, so far as 
jot is possible, encourage production 
of coal, whether it i. in the public 
sectOr OT' private sector. It can be 
done only when there is a margin 
of profit for those who produce It. It 
is known that the coal industry is not 
making much profit for the producer. 
Therefore, I suggest that the entire 
taxation policy, which is today based 
on Ind;Viidualistic considerations, 
.hou ld be put Into one basket and a 
fucl policy should be devised by which 
coal consumption is also encouraged. 
Wherever consumption of certain 
petroleum products have been .tabl-
Iised for instance, diesel and furnace 
oil in eoastal .hlpplng, light diesel oil 
IIOmewhere else, kerosene In the 

countryside e!c,,-they should be en-
couraged, and the prices should be 
pooled 110 that the loss on one could 
be made up by the profit on the other. 
If coal is also bracket ted with other 
fuel, I am quite sure that the re-
venues will not be adversely a!!ected. 
The pressure of prices will also not be 
felt by the consumer, 

Today, unfortunately, the price in-
crease in kerosene is having Its bad 
elfect in the countryside. I am not 
particularly opposed to the idea of a 
little Increase in exci,e duties because 
I know that It is Inflnitesmal tractlon 
of the entire price structure TI,e 
black market price of erose~e how. 
ever Is creating havoc. There i. 
imbalance in distribution Govern· 
ment is not doing any ~  to regula-
te distribution and they cannot escape 
the blame by laying that they have 
handed over the distribution to the 
State Government. and Individual re-
tailers and therefore they are not 
responsible for this Price market. 

J suggest that the Government ap-
points a high power committee to 
work out a fuel policy in regard to 
prices and production, which wilJ ulti-
mately go to encourage Industrial pro-
duction as well as assure healthy con-
sumption of all. 

Shrl T. T. KrI.bDBmacbarl: ThiI 
being the last clause, it Is natural that 
han. Members opposite incre .. ed the 
emphasis of their OPPOSition. My han. 
friend probably had an unpleasant 
evening or a dlmcult morning. he \I • 
little more vituperative than usual, but 
I do not propose to take up anybody'. 
cause, of thi..! economist or that ec0-
nomist. You can pralle one, but you 
need not condemn the others. J have 
no doubt that the economl.t that "e 
has in mind I. a gOOd man, that be II 
an emcient man internationally known 
or not I do not know, but there are 
also other good men. I do not know 
why others mould be charlatan. 
merely because you have got to praIoe 
one, I ran lay that the hon. Member 
there Ia aD excellent man. but that 
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does not mean that the other people 
have all to be blackguards. They are 
not. Anyway, that is by the way. 

A lot 01 eloquence naturally came in 
regard to this ugly Government, with 
its policy of grinding the poor who 
are wailing for deliverance. I do 
not know if some people are going to 
pray as they did for the Gitacharya to 
appear, because he Is supposed to 
come every yuga. Maybe something 
like that might happen. But let me 
deal with the comparatively insignifi· 
cant points which I have been trying 
to press. There is one fact which has 
to be recognised in regard to oils 
and that fact is that our local produo-
tion is comparatively smail. We have 
to import a considerable quantity of 
oil. My hon. friend Shri Malaviya 
mentioned this. The fuel policy, 
the pricing policy and the distribution 
policy has got to be evolved. A8 he 
also pointed out, while the additional 
co<t per bot tie of superior kerosene 
might be negligible, the price at whicl, 
it sells is !':omething much more. I 
do not mind telling the House a .tory 
if I can. When I was ~om ara i e y 

free, I was walking along the road 
one evening. An old man attracted my 
attention because he had a long step 
and swinging arms. Then he passed 
me and came back again and said to 
me: you are TTK. I said, I am the 
fellow. He showed the bOttle (If 
kerosene, it was tied with a string, 
and he said; see thi,o;. "What do you 
want me to ~ee . UWhat is there in 
the bottle?" "In the bOttom, two 
inches of water" I told hi", and asked 
him. IIwhy did you buy it?'" I can-
not hrlp it; I have got \0 light my 
lamp at home; I have not got electric 
light like you people and the man 
there says, tuke it or leave it." It is 
trur; it has happened. From the dh-
tributtve angle-We are not serving 
the people as We ought to. The man-
ner at di!ltribution of these products, 
glvin, it to big compani •• who in turn 
give it to their OWn c()ntractora who 
a~a n .~u1 era e It besides charging" 
hl&h plt.e .omethlng that hu got to 

be remedied and remedied soon. 
While I agree that all duties are wrong 
and if I can remove them I would 
like to, the actual effect of these in-
creases statistically makes it look 
absurd. Of course my hon. friend will 
say that the statistics is all wrona:. 
There may be some statistician who is 
a paragon; everybody else happens to 
be a blackguard. I have been told 
that in regard to transport of good. 
the normal freight charge per Ion 
kilometre is about ten paisa; the in-
crease in duty would be 26 paisa; 
therefore the increase is 0.26 per cent. 
The normal charge for passenger 
kilometre is three paise; sometimes it 
is more; the increase will be 029 
paisa. Therefore, it is one per cent. 
at course it is quite likely that somp· 
body would say: how could I add one 
per cent; I would add one paisa. I 
do not say that it is not possible. 

The uther Doint that wet.;; made waS 
in regard to the GATT bound item. I 
am told by experts that this cioe, "n' 
foul our agreement because we have 
a small production . 

Shrl M. R. Ma.oanl: How much" 

Shrl T. T. Krl.hnamacharl: Mr. 
Masani might understand th.t the 
con~idera ion is not what the pro-
duction b::; the on~idera ion is whf"-
ther it fouh thl? a~rf-em n . r~d 1 ,,

tion might be inftnitcs;mal: it may 
be Rmall. But there is production on 
which you <'nn ~ e ::l nlltv. In any 
event I am told that GATT spe("ifi-
cally ermi ~ }("vying ('ountC!'rvf'iling 
duties equal to excise duties. 

In regard to furnaCe olI, I have 
boon told that we are going back to 
the old days. I do not know. prehaps 
flve Q.r six births before when I was 
living in a ('Rve. Mr. M8sani i.~ found 
of quoting. I have here a letter 
written bv a person called HigginooD; 
Colombo Plan Fuel Efficienov Expert, 
National Productivity Council to the 
Times Of Inr!ia on 27-8-1965. ' It Is a 
long one and r do not want to take 
the time of the House by reading the 

whole of It: 
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''From my own Dosition, that 
of a specialist In fuel efllciency 
brought to India to advise Indian 
industry on fuel economy, I can-
not but say that in some ways 
the heavy duty may be of final 
benefit to the management of in-
dustrial premises. Indian indus-
iry is too complacent concerning 
the amount of waste Of fu"l and 
of heat which occur.; in almost 
every factory in the country." 

He toncl ude.: 

"If the new tax makes indus-
try think about fuel oil. then the 
tax will be most beneficial both 
to the finances of the country and 
to the running expenses of vir-
tually every mill Or factory 
whiCh uses fuel oil. The point 
of the  tax is that it hurts mo.t 
those who waste most and is 
thus in my opinion quite the 
right thing." 

mean that you can quote opinions 
as you can .ay thing, also. It is pos-
sible. I heard a story when I was' 
student.i a protessnr ~f mathematics 
went to Ireland and stayed in a 
house. Somehow the landlady did 
not Uke him and she .t.rted being 
vituperative. The poor man did not 
know what to say. Finally, after ten 
minutes, he used all the geometrical 
and algebrical terms like isoclinic 
triangle and rhombus. rhombi a~~ 

finally she ,-hut up. I dO not think 
I can produce 00 much of that language 
for my hon. friend Mr. Mas"ni. 
May be. I can speak in a m~ a~e 

which he does ont know; the Telugu 
languagE> ~ R beautiful an~ua ; 

even an abuse in that language is 
sometimes beautiful and Mr. Rangil 
know5 it. You can probably usC' ;t 
but that is not the purpose here. 

My hon. friend Shri Raghunath 
Singh who has I/Ot responsibility for 
the development of .~, in  men-
tioned this point; I could say that 
thi, matter was dlsCU8ll2d, I could see 
th" disadvantagl! that eurtal shipping 
;. placed In while the lorelgn .hlp-
ping gets the benc8L o! rebate in ex-

ise duty. I have promised to have 

Ihat matter examined and I dO hOI'" 
we will be able to dc, somethin!: 

r.bout It. 

1 am very grateful for the support 
that r had from friends L n this side. 
the very valuable .upport from Prof. 
Sharma. He said about the idea of 
an integrated picture. Of course it 
is. If anything goes wrong and w~ 
find that something has to be don~, 

we will do it if it is necessary and 
desirable. But the major point you 
have to think of is this. There is 
the question of transport. I am' 
somewhat old fashioned for two rPR-
sons probably because I am sO wedd-
ed to this Government and i ~ poli-
cies. I hope my han. col'.ague thl' 
Railway Minister will not be offend-
ed. I 'feel that one of the greatest 
assets that We have in this country 
is the-Railways and it is to be sup-
ported and it has to do better. 10 
tact one of my friends pointrd out 
to me; the Railways arc using dier.el 
on in a r~a er measure. It i~ to be 
watched. What we ar~ doing is thnt 
in certnin reglons where the freight 
that is a ~n up by coal is vpry high, 
We USe diesel oil. Maybe we have 
to think about it again. 'Of cours~ 
diesel transport so far a. the rail-
way:;; are concerned takes a much 
bi ~ec load than the normal .team 
locomotive. It may prrhal'" be 
cheaper to have electric locomotives 
if we can haw", electricity. Thp.·e 
are matters which are being consi-
dered all the time. J cannot {,>gC:'l:PC 
the feeling that while the Rallwnys 
In this country are not fully used we 
have to put some check on the modp 
of tran.port which Involve. only OnP 
thing. heavY exp<'ndituTe of foreign 
t"xchange. ~e conaide'Tatfons are 
before us and jf changes arc neces-
sary they will be made. But for the 
time being. statl.tically I can .ay that 
it does ont affect. In r~. i y . how-
ever. a' mY han. frIend Mr. ~ a a 
mentioned, the conaumer iff not only 
c e. ~d and made to pRY a high .. r 
price but also get. thlnl[' of bad 
quality • ...,h a, water being mix ..... 
wilh oit r feel, ther@fore, that the 
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negative attitude of my hon. friend 
-opposite cannot be accommodated Ly ..... 

Mr. Speaker: Does he say that he 
pressed "Ayes" and something e~! e 

Is shown? 
Mr. Speaker: The question is: 

Page 19. line 2, fOT "Eighty", 
substitute "Ninety". (3). 

Shri KrlslmaPBl Slnrh: Yes. Sir. 

The motion was adopted. Mr. Speaker: It may be noted down. 

Mr. Speaker: The question is: 

Page 18, omit lines 30 to 39. 
(14) 

The Lok Sabho divided. 

The Depaty MinIster In the Minis-
try of l!rrlptlon and Power (Shri 
Sham Dhar Misra): I could not vote; 
I was on another seat. 

Sbrl Krb,bnapal Slnll'b (Jaleoar): 
The indication on the panel shows it 
wrongly. 

Mr. Speaker: That may also be 
noted. 

Division No. II) 

AI.lllel, Shri 

Aney. Dr. M.S. 

'Bade, Shri 

Badrudduia, Shri 

nhft'l, :->ihril'.lJ. 

llul.. SinJ!h, Shri 

C:holuBvartty, Shrimati Renu 

n.ii. Shri 
n.ndekcr. Shrj N. . 

<louren Pra .. d, Shri 
{jullhan. Shri 

H.nl4., Shrl Suhndh 

Alva, Shrj A.S. 

1hltounllh Sb18b, Shri 

Bannan. Shri P,C. 

)tarua, Shri R. 

~a~ar ., Shri 
~ . Shri n.R. 

Bh.'· ..... I. 8hri 

Bhllnu "Prata.h Sln.h, 8hri 

lIorooah. Shri P.O. 

Cbahanrri. Shri P. R. 

Chanda. Shrlmlti JyotlM 

Cundrabhan Sinah. Sbri 

CbandTilti. Shrt 

Cha1undli. Shri S.N. 
ChuUI, Shri V.B. 

D ... ShriB.J{. 

D.I, Shri C. 
Dey, Shri ~. . 

Oin ~  Sinah, Shri 

nisil. Shri G.N. 

Dubey, smJ R.O. 
Dwtwdi, Shri M.L 

GablMri.. Shri 

AYES 

HimmatlinhJi, Shri 

Klm.th. Sbri Hut Vithnu 

Kapur Singh. Shri 
Kay., Sbri 

Lakhmu Dha.anI, Shri 

Limaye, Shri Madhu 

Ma.ani. Shri M.R. 

Miln, Dr. U. 

Muzaffar HUlSai.a. Sm! 
Nair. Shri Vuudenll 

Omb.r Sinh, Sbri 

Ram Singh, Sbri 

NOES 

IIarvani, Sbri AnlA!' 

Hrom Ral, Sbri 

Iqbal Sinfth, Shri 

Jadha't', Shri M.L. 

Jamir, Shri 5.G. 
JCllbi. Shrimati Subhdn 

lyotilbi. Sbri l.P. 

Kankntbai, Shri 

Kappen. Shri 

Kei.bing. Shri Ri$haq 

Khan .... 5hri P .x.. 
Kindar Lal. Shri 

Kouilllal. Shrl H.V. 

Krilhna,Shri M.R. 

Xrithoamacharl. Shri T.T. 

Lalit Sen, Shri 

Lumi Bai. Shrimati 

MllimOODII Sultan. ShriJnali 

Mala"'", Sbri K.O. 
_ 5br11Adu I. 

_Sbri 

_5briD.o. 

ManDdi. Sa 

J].:JI\ hr •• 

Ran ... 8hri 

Reddy, Shri Nuaaimha 

Sen, Dr. Ranm 
Shastri, 8hri T'rabth Vir 

Solanki, Sbri 

T.n SinKh. Shri 

Triftdi .Shri V.M. 

Uti, •• Sbri 

Warior. Shri 

Yubpal Sinah. Shri 

yudhvir Sinlfh, Shri 

Maluriya Din. Shri 

Mathur, Shri ShiV' Cbdu 

Mebrotn. Shri Bni Blbari 
Mehta, Sm; J •• vam 
MiDimata, Sbrimati 

Idhhn, 5hrl M.P. 

~d u . Sbri 

Mono, 5bri K.L. 
More, Shri 8.S. 

.Mubne. Shri 

.\luthiah, Shri 

Nubr. Shrl P.S. 
Nllyllr. Dr. SUlhlla 

P.lhnl. Shri 

Pmdt. Sbt/; K.N. 

Pmdey. Sbri R.S. 

Pudey, 5bri Vlabwo N .... 

.....Lal,Sbrt 

_,Slul 

...aI, Sbri V.L. 

Paltabbl RamaD, Sbri C.R __ Sbri 

_5_S11< 

.. a.a..dur. Sbri 
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Ra;u, D. B. 

Ramlnath.an Chettiar, Shri R. 

Rant', Shri 

Rao, Shri Kri.hnamoorthy 

Roy, Shri Bi.hwanath 

Sadhu Ram, Shti 

Sh •• tri, Shri Lal B.hadur 

Shr« Nuyl.h 0 .. , Shri 

Shukla. Shri Vidyl Ch.rln 

Sinh ••• n Singh. Shri 

Tula Ram. Shri 

TJaai. Shri 

Uike" Shrl 

Varma, Sbti Ravindra 

Veer.",,,,., Shri 

Saba, Dr. S. K. 

Sahu. Shrj Ramt'lhwar 

Sail III. Shri A. S. 

Sunantl, Shri S, I  • 

satyabhama Devi, Shrimati 

Sharma, Shri D. C. 

Soy, Shri H. C. 

Subbaramln, Shti 

Suhnmanyan. Shri T. 

Sum_' Praud. Shri 

SWImY. Shri M. P. 

Swaran Sinah. Shri 

Verma, SPari nalsovlnd 
Virbh.dn Sinllh. Shri 

V,. ... Shri Radhtlal 

Wldi ... , Shri 

Vida", S"'ri N. P. 
Tahir. Shri Mohammad 

Tiwary, Slui K. N. 

Mr. Speaker: The result of the 
division is as fo'Tfows: 

Ayes 35; Noes 106. 

The motion was negatived. 

Mr. Speaker : I shall now put 
Amendment Nos. 15 and 16 to vote. 

Amendments Nos. 15 & 16 WeTe put 
and negatived. 

Mr. Speaker: The Question is: 

"That clause 26, as amended,. 
stand part of the Bill". 

The motion w""' adopted. 
Cla""e 26, as a~nded, was added to 

Ihe Rill. 

Mr. Speaker: The Question is: 

"That the Schedule stand part 
of the Bill." 

The motian was adopted. 

lIhe Schedule was added to .he Bill. 

Clause I, the Enacting Formula and 
theTitle weTe then added to the Bill. 

!lhrl T.  T. Krlshnamaebarl: I move: , 

'That the Bill, as amended, be 
pused,tI 

Mr. Speaker: Motion moved. 

"That the Bill, as amended, be 
pa"..,d." 

Shri N. DaDdeker: Mr. Speaker, 
Sir, I rise to oppose the motion that 
the BIlI as amended be passed and 
I do so mainly in relation to those 
objectives of the Bill which are set 
OUt in paragraphs 10 and 11 of the 

1073 (ai) ~ 

Finance Minister', speech ot August 
19, mainly that is to,ay, the objectiv-
('s concerned with problems of foreign 
exchange and the balance of pay-
ment position. Thi. Bill ostensibly 
had three objectives as set out in the 
speech of the Finance Mini.trr on 
the )gth August. 

13.37 h .... 

[MR. nD'UTV·SPEAKER in the Cltair I 

In the fIr.t place. it was to produce 
a certain amount Of fe-Venue both for 
the current year as well as for the 
years to come. Se;:ondly it was hoped 
that this Bill, would be having a COn-
trolling effect on the rising level of 
internal prices. And thirdly the 
objective was to favourablv' affect 
our balance of payment position. 
The IIrst two aspects have been dealt 
with at somE' considerable length in 
the earlier speeches. I was waiting 
to lee whether the Finance Minister 
would deal at an with the toreilln 
exchange effect of this Bill, but I 
regret to say that except for some 
mumbling about the Import sulntitu-
tion nnd the necessity for promoting 
exports and so on, there was no co-
gent argument as to the precis. way 
in which this Bill would be concern-
ed with the major problem of the 
per :istent and growing imbalance in 
the balance 01 payments that is facing 
the country today. 

This is not the occa.lon on which 
one should gO int<> the merits and 
demerita of devaluation and I would 
like to say at once, right at the out-
set thaI I am not snti.ned that thi. 
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is au opportune moment for devalua-
tiOll. Devaluation y;ould be a major 
surgical opeartion not to be accept-
ed unless it is inevitable. Having 
said, however, that I do not consider 
this to be the proper occasion to go 
into any great detail about the speci-
tic merits or the demerits of that 
operation, I would like to say also 
that there is nothing in the policies 
of Government during the whole of 
this year so tar, nOf in the projected 
policies of Government that give any 
indication Or any satisfaction or any 
reason to hope that those policies 
will be such a, are calculated to im-
prove our balance of payment posi-
tion at all. Indeed, Sir, the only 
thing that the Government seems 
trying to do, the only thing it is 
striving tor, is to postpone the evil 
day until after the general elections. 
In the meanwhile. all the mistaken 
policies of Government,-fiscal, 
monetary and general economic poli-
ciea,-would continue to be main-
tained and pursued with an obstinacy 
that Is really incredible. Therefore, 
I would like to say further that if 
these are the policies thot are to be 
followed. and if all that is happen-
ing is merely designed to postpone 
devaluation, then that remedy later 
would be far worse than to accept 
the operation now. I would suggest 
that the House must seric>usly .,.nsi-
der even 8t this stage whether this 
Bill is at all adequate for one of the 
main purposes for which It was .up-
posed to have been brought before 
this House. 

I accept that criticism of that kind 
does involve two responsibilities. It 
involves the responsibility firstlv to 
indicate or .t any rate to accepi that 
there must be some other practical 
alternatives that could be formulatl'<i 
and adopted; and secondly the res-
ponsibility to undertake to show what 
such an alternative pOlicy could be. I 
accept Ihese responsibilities and I would 
like to spend the next few minutes 
In trylne to outline in my own hum-

ble way what I conceive to be a po-
lil,)' that could be adopted with some 
reasonable prospects Of getting our 
balance of payment position under 
control and thereby, not merely rost-
poning devaluation, but making it 
quite unecessary. 

The policy that I have to recommend 
can be divided Into two parts.-(i) it 
seeks to isolate and immediately to 
apply those benetlcial elements of the 
cure which devaluation itsel! would 
fore.:. upon us, while rejecting those 
other features of this dtastic opera-
tion which would impose intOlerable 
burdens; (ii) on the other hand if 
endeavours to initiate at the Same time 
some basic treatment so as not to ag-
gravate, but to alleviate and if pos-
sible to liquidate the present situa-
tion. which can only be described as 
a situation fraught with the almost 
compelling necessity of resorting to 
devaluation. 

Approaching the problem in this 
fashion, the imediate fis,cal and monc-
tSrJ"' measures required would be B 
not altogether unpleasant mixture. 
Three of them are concerned with the 
importing cnd and go together. They 
require the first placf'; a selective, but 
l'irastic inhibition of imports,  such as 
that contained in clause 25 of this Bill 
but to which I was opposed merely be-
cause as on isolated measure it was the 
wrong end of the stick to begin the 
process from. My approach does in-
volve 8 selective and drastic inhibi-
tion of imports; but at the same time 
it also requires the immobilisin" of 
<:urrency to some extent. I suggest, 
therefore. that the first part of the 
rlausc namely. the inhibition of imports 
shou'd be brought about,  in the same 
way as by devaluation, but by a 
strurture of import duties selectively 
arranged, more or less on the lines 
proposed in this B111, so that it serves 
the general function of devaluation 
without affecting grievOUsly thoRe es-
sential Import. that we would still 
like to have at not unduly high prices. 
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The second part at Uus remed" 
which is entirely and totally absent 
lrom the Bill before th.. Ho.ae and 
concernin& which there are no propo-
salS before us consis~s in blockIng ~n.o, 

if I may SO call it, an "anti-lidiatioll 
account", the entire additional revenue 
resulting from theSe duties, if theBe 
duties arc really and honestly intend-
ed as an alternative to devaluBuon. One 
of the important consequences of de .. 
valuation, properly so called, '" nol 
mere.y that it puts up the cost of the 
imported goods across the board, ,,0 
the extent and in proportion to the 
devaluation that you may have decep-
led, ,but that at the same time, what 
happens is, that such imports as do 
rome in despite such increase in theIr 
value, extinguish additional currency 
proportionate I), to the extent of ,he 
devaluation. In other words imports 
after devaluation result in the com-
plete elimination from circulation of 
larger quantums of equivalent cur-
rency at the new rate of exchange. 

Hence if clause 25 of the Bill. which 
this House has been pleased to pass 
is to have any effect wha tsoever as 
an anti-devaluation device and not 
merely as a device for postponing 
devaluation, if it is to be something 
like a practical substitute for devalu-
ation.-I suggest that the entire in-
ereased revenue resulting from theRe 
additional duties must be frozen com-
pletely into an anti-dellation account. 
This account is to be drawn upon only 
for one specific purpose which I <hall 
presently mention; but meanwhile, 
it should not to be drawn upon or 
used for any other purpose. neither 
for current revenue purpo..c;es--as in· 
deed the present Intention is-nOr for 
investment in government securities 
a'l. PL 480 counterpart funds about 
which I had something to .ay during 
lhe couise of the last hudget discus-
sjon. nor even for ways and means 
advances to Government. 

The third element on the Import 
policy side wh'ch I. e .. ential H de-
valuation Is not to be resorted to, lies 
in the field of Rupee Payment trade. 
I had occasion Bomedays al1o. In the 

~uurs~ oi the debate on the no contl-
dence motlOo to say sometJtin& about 
tile eVBs at rupee payment trade. l 
would like on this occ ... ion to put 
forward my views In a more PO:illlVC 
way. I s ~es  first that export earn-
lUg:; in the 1\upce Payment. .trade must 
precede import commilmenlo in the 
Hupce Payment trade. At present it 
IS entirely the other way round. 
Sc'Condly, imports in the Rupee ay~ 

ment trade must be very substantially 
less than exports, the clifterence to be 
utilised for payments against invisibl. 
imports frOm Rupee Payment coun-
tries and for payment 01 our foreign 
Rupee Debt and in .er~s  thereon to the 
Rupee Payment countries. Thirdly, 
the expenditure in India by the Rupee 
Payment countries out of their moun-
ting rupee balances out of this trade 
should be rigorol.L'd)" controlled, in the 
same way as the expenditure in India 
of the US Government out of their 
PL 480 counterpart funds is today 
rigorously controlled In consultation 
and agreement wi th that government. 

So much for the three es.ential 
clements in so tar as the import ~nd 
of the problem is concerned. I would 
now like to say a word or two about 
the export end. Two more Ingredi-
ents of the mixture have to be appli-
ed at the exporting end, .trongly to 
stimulate the traditional exports, with_ 
out incurring the risk of dlmlnlshlnc 
the free foreign exchange earnings. 
One of lhe apprehensions concerning 
devaluation, among many othen Is 
that while it may have the necessary 
ef ~ -im or -wise BS well as eurren-
ry·wis(, in relation to import,-then is 
no l!u8rantee. there t!'l inde('d somp. 
apprehension, I believe, that so far •• 
exports are concerned. the ""Ports 
may not be stimulated ro or ion e ~ 

or more than proportionately> to the 
degree of devaluation. with the result. 
that you mav end up by eomlng 1-
foreign exchange than you o enr!~ 

would. 

T th"ref<Yt'e sugllest two n~. at the 
exoort end as an alternative to deVA-
luation. Tn the first place Government 
mAv use the bloc1cpn anti-devoluaUon 
account, to which I ref"rrecl earlier for 
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directly subsidising (to the extent of 
soy 10 to 121 per cent) our troditional 
exports, where the elasticity of demand 
in tht! world market is very Ijreat, 
but where India has actually been 
ob: aining a diminishing share o( the 
growing world trade, C'verybody 
knows what our traditional export::; 
are. But I do not think many ,,~o e 

know ~  anr o ernmc~  seem to be 

emhedded in the erroneous view that 
the world demand for these goods is 
inelastic, ns if v:(! cunnot get tl l'ih:Jre 
of the market that somebody dsc ic:; 
getting. as if prices have no effect 
cHhcr on our shure or on the totality 
of worlct demand, ~ nd iJS if the tot.al 
world trade in these traditional goods 
is not in fact expanding. I u~s ion 

all thc:'f' assumptions. I am 
of the belief that if we used this 
hlo-:-kcd anti-devaluation 3('Count, aris-
ing out of the additional ('ustoms 
duties to which I referred earlier, for 
the purpose of subsidising our trudi-
tional exports, the scope for expansion 
of OUr store in that market is very 
considerable, in any event not less 
considerable than the extent to which 
the total volump or in .crn~ ionL  trade 
in these commodities has been expand-
ing. 

Secondly, if OUr obligations under 
the GATT LlrrangelTIents s ~ nu in thl' 
way of our applying subsidised sti-
mulus hour traditionJ,i export indus-
rie~ in that way, I ::-uggest that it is 
a matter for argument with the GATT 
people, it being urged that u dc .~u

ation by 124 to 20 per cent would 
have achiev;d e ac ~ the same re,;ult 
without however offending any Of the 
provisions of GATT; and GATT could 
not have then objected. If GATT 
('Bnnot object to what would virtually 
be a subsidy across the board for e 11 
exports by WHY of devaluation by a 
C'f'rtain perc('nlage, I think it i::- pos-
sihle to argue before GATT Ihat. as 
an alternative to devaluation. if the 
measures at the total kind I have just 
described were applied to avoid deva-
luation and if the .. dditional customs 
duties WCT(, frozen into an account 

used only far this particular purpose, 
then I suggest it shOUld be possible to 
persuade GATT to agree. Anyhow, 
we arc not there for GATT, it iF. 
r;ATT that is there (or us. GATT is 
an arrangement (or the benefit of 
~ crybody concerned. 

Finall)1I in so far as the immediate 
treatment is concerned, I suggest that 
We scrap clause 26 of this Bill even 
though it is now too late for me 
to say 50. Because, while clause .25 
could hove some bearing on the bal-
ance of payments position if the other 
arrangements were made in the way 
I have indicated, this clause 26 has 
no bearing on the balance of payments 
position at all. It anything, it would 
put up the internal price level and. 
therefore, operate prejudically to our 
"xport capability. 

I would nOw like to indicate the 
basic U·calmcnt. So far I have been 
talking about. the central features of 
tlte immediate treatment as an alter-
native to devaluation. Now I would 
I ike to indicate the essenlials of a 
hasic treatment which might liquidate 
the present devaluation situation and 
would certainly bring .. bout conditions 
in which further deterioration in that 
situation would 'be arrested. These, 
however, are measures which, I am 
afraid, Government are unlikely to 
acceptable. whatever may be their 
reactions to the earlier measures I 
have .uggested. 

The first step is one that has been 
repeatedly' promised over and over 
again, in the Finance Minister's statE--
ment on the 24th December last, in 
thl' Finance Minister's statement of 
th" 17th February of this year, in the 
President's Address of the 17th Feb-
ruary of thLc;, year. in the Finance 
Minister's statement on the budget, 
in his 17th July broadcast and in hi. 
speeches at various other places, the 
promise of drastically curtailing cur-
rent expenditure and all non~ an ex-
penditure. both at the Central and 
8tot(' Governments. I suggest that the 
time has corne when disaster is .0 im-
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minent, at any fate now, these pro-
mises ought to be implemented in a 
drastic way. 

Secondly, there should be a drastic 
cutting down of the Fourth Plan In 
the direction of cutting out outla; s 
whlch are mere election Winning 
frills, not creating assets on ground. 
and outlays creating wasteful unpr:l-
duclive as.~e s which merely impose a 
recurring liability for operation, main-
tenance, depreciation and intC'resl and 
also outlayS on projects with longer 
than a year to 18 months of gesta:lQn 
period. 

As an alternative to this, because 
this might be politically unacceptable. 
-I think we shou!d look at Ihis Irulh 
in the face as I believe the couutrv 
is more important than any u i ic~  
point that we might make here-I 
suggest that we may either extend 
the present Plan by two years. Or 
extend the Fourth Plan over seven 
}lears. When that is done, there 
would be time for the resources to 
rnat,=,h up to outlays, tim£' for consoli-
dating the gains and making up the 
essential deficiencies and shortfalls of 
the Second nnd the Third Plans and, 
thirdly for arresting the present j(rowth 
of negative national income. 

In my speech on the no-confldenc'! 
motion I have referred to the w o e~ 

scaJ< deterioration in public utility 
services and in physical public utili-
ties. This, in economic terms mcan ~ 

negative nationol income. A.il e~e 
figures of nationaJ income that arc be-
ing trotled out, to a large exl<mt they 
should be discounted for the negativ .. 
national income that we have been 
earning for the last few years. 

Failing SUCh a comprehensive and 
integrated approach to the present de-
valuation situation,-an attempt that 
presents. I suggest, a constructive al-
ternaUve. bolh to the Immediate ,olu-
tion and a1sl') to the problem Of liqui-
dating the devaluation situation.-un-
less this sort of approach is made. thi' 
Bill must be opposed for the simplr' 
and sulllcient reason that It wi1J only 

aggravate the disastl'l' of illlliltion and 
l'l'llder devaluation inevitable. 

Hr. Ranen Sen (Cuh'utta East): Mr. 
Deputy-Speaker, Sir, now that the 
Bi!l enters the third s ~ . I will 
confine myself 10 two important aO-
peets of our economy. In Ihis BiU 
thpl"e is a provision made for the 
benefit of people who have amassed 
unarcQuntcd black money. This BUJ 
seeks tu give them sufficient sops and 
appeasement So that they could run 
away With the money. The measu-
res ~o far taken by Government have 
('ompltl'ly failed to unearth unaccoun-
ted mane)" black money. The policy 
which the Government Is now pur-
suing is nothing but appeasing these 
very pt'rSOns and so it is not gOinl to 
suc"c-ed; nor is it going to yield any 
results. 

Vuring the couroe of the dlscUl-
~ion the han. Finance Minister said 
that hard C<11TC'nc'y is SCBr('(' in India. 
Yet, when we 0il-::j our newspapers 

in Ihe mornin!: the first news item 
thut we see is about Minlst.".. or hlgb 
ofnd.ils vlsiting .dJroad, squandering 
hard currencies. I will giVe one more 
example. The LIC has recently in-
troduced a highly mechanised elec-
tronic computor called IBM 1410. 
Wht-'n the industries in our country 
are ~u erin  for want of (oreiln ea-
change for importing ossentinl rli W 
matcri<lis, our Governmcnt is permit-
ting the squandering of foreign ex& 
Change for the ImP<>'" of electronlA: 
devlce-s for increasinJ: the efficiency 
of thc Lie. The han. Mini.ter BI-
:mred U'i last ~ c r that the installa-
tiOn of this machine will not result in 
,,,,employment or retTenc!nnent, But 
the W:JY in which 'thinss are progres-
,ing it seems that surDlus staff in 
LIC will become inevitable. NoW, 
following ~ fool:';teps of LIC, pri-
,·at. companics like Oil Companies 
Dunlop and Union Carbide are alto 
installing tins electronic computor. 
Thou.'wnds of workers employed jn 
... .,,,,. companies wUl become redun-
~an . This raises two questions-
hard {'ulTency and unemployment. 

The"" questions are comlnl up .,sln 
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and again. As time passes. unem-
ployment is becoming more and more 
""rious. Every year the figure Of un-
employment is rising. When our 
l'Ountry needs ha!'d currency for de-
velopment, where is the need to im-
port such costly machine. which 
throw out thousands of employed 
people? 

Then I come to the auestlon of sma\) 
aavings by middle claSB people. I 
will cite only one example to show 
that all these talk about savings b, 
middle cla"" people ,is Sheer idle 
talk. During the discussion On thp 
Unit Trust Bill in December 1963 the 
Fince Minister stated that it js menn: 
to encourage savings by middle clas;;; 

people. I would quote him: 

j"Thc ordinary investor is thm: 
orotected automatically against 
the erosiOn of vnlue of his invest-
ment because of the risp. in the 
value of base 01 these sec-uri tics. 
These ~e significant advanta-
ges from the point of view of 
individuals who have some moneY 
to lave and to invest" 

14 brs. 

Sir, the people believed in the state· 
ment made by the hon. Finance 
Minl.ter. But what has been the 
result? I have bee>! approaehed by 
!Om" people who have, lisleninj( tn 
the .peeehes "f the hon. MinlstO!'. 
puyeh •• ed tJoe ualh. ~a  10 ttle 
position today? The pU!'chasing prio. 
is always higher than there-sale 
price. Tha.t rnf'ans that a unit of 
Rs. 10 is always sold between Rs. 10'4" 
to ft... 10' 50 And when that parti· 
cular person wants to re-sell it. be 
find. that the price is Ro. 10'15 p. or 
Ro. 10' 20 p. As A result of this. if 
the middle-class people who are mos-
tly the buyers of these units, ex-
ceptinl1 a handful of very rich people 
or business magnates who have pur-
chased quite a large number, are in 
distress, they are not in a position to 

re-sell those units because thel' have 

to inCUT a loss Of a certain amount 
of mont y. That is t'hc position. They 
could invest that amount of money 
-that would have also been a savin!! 
--in the savings banks and they eould 
have earned much mOre out of their 
savings. A. a result of a\1 this, the 
Unit Trust ',. being described by 
middle-class people as a fraudulent 
manoeuvre of the Government. Such 
thlngs are going on in our country. 

Sir, I want a definite assurance 
from the Finance Minister whethC"'r 
the electronic computors which have 
been introduced in the L.I.C., which 
is a waste of hard currency and at 
the same time these machines result 
!ll unemployment among the middlC' .. 
class people, are being done away 
.dth. Following the footsteps of the 
Government of India. eVen the pr!-
,-ate sector, the oil industry and other 
industries, are introducing thf>sp 
macliines. I want to k-now whethf'f 
th,s thing is going to be stopped by 
':he Government or not. Simply say-
ing that there is a hard currency 
crisis. involved and that you want tn 
avoid unemployment will not satisfy 
anybody. Such statements are worth 
nothing. 

Lastly, in regard to certain ques-
tions of foreign exchanle crista. t 
want to make a .uggestion he!'O'-
probably nobody has made that oUj(-
gestion. In Calcutta, a certain com-
pany, Bird & Co. i. being fined to 
the tune of Rs. 1'60 crores and.lI 
that. Today, we find that there are 
innumerable instances of such com-
ponies which resort to over-invoic-
ing and under-invoicing. This has 
been the scourge in our country an4 
we all know that a handful of bilt 
business hOUies resort to these thing< 
Is it not necess&Ty, In the interest ,,' 
earning foreign currency. to take 
over this import and export trade l'O 
that we Can corner the foreign cur-
rency. add to the national economy 
and  add to the development of our 
country so much so that these sean-
daIs do not reCUr aeain? 
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[11ft 7>0 1J.of\m't] 
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Shrl Sureudranatb Dwtvecly (Ken-
drapara): I stand here to oppOSe this 
Bill. not because I do not want rapid 
['('onomie development in this coun-
try but because Of other reeasons. I 
am all for planning, and I also sup-
port planning, if that planning is 
really meant for the economic better-
ment of the people of this country and 
ni.;') to reduce disparities, 

The hon. Minister, while bringing 
forward thi! BiB bas DUt forward 
the pica that this Bill is necH .. ry in 

order that Government may have re-
sources sa tlrat plannilli could be a 
success, Nobody would haVe any ob-
jection to the principle Of having more 
resources to make our planning a 
success. But the question is how to 
raise those resources. I am sorry 10 
say that the FinanCe Minlsl.er who 
always professes thAt he is for socia-
lism and actually acting according 
to the policy acccpted by his own 
party, and who even went so far as 
to say tha t Ire would not sit there 
even for a moment if he devIated 
from Or went against the party policy 
has by means of these new taxes put 
a burden very largely On that .ecUon 
01 the people who arc the weakest 
in the society today. My hon. friend 
the Finance Minister says that In 
I ~ ard to this indirect taxation, he 
should devise some means to ensure 
thot while he would /let the n,.our-
ces the burden would not fallon the 
common man. But what is the sum 
tOtal of the indirect taxes that hl' IS 
gOing to levy? 

Any indirect levy must ultimately 
hit and does hit the ('ommOn mnn. 
This is a known thing. Government 
have bCl:n reluctant to get resources 
~ r m those sectors which arc in a 
position to pay. There is no integra-
1('11 taxation policy so faT. 

] have a suspicion in regard to the 
rf ~on why he has brought forward. 
this Bill at thl. time of tlr" year 
Hf' could as well nave waited fOr the 
budget and be need not have come 
forward with this !l;urprise Financ'l! 

Bill nOW. But I have a sU!'lpicion that 
he has come forword with this BIll 
becauMe the elections are approach-
ing, and if durin&: the budgl"t before 
~ elections he would brinll forward 
such measure. then there would be 
great opposition beCaUSe they would 
be very close to the elections. but if 
he brings it forward now, then the 
people would for ~ all about It 
a!tcr one and a half yl"8rs and get 
accustomed to the!le new taxes. Peor· 

haps tl1'8t i, the reason why he hu 
Jone ou~ of hill way. This is • poli-
tical device, in my opinion. 
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I would also like to ask whether 
GovCTnment have established any re-
cord about economy in administration, 
which would enable US to put more 
funds in their hands? About two 
years ago, if I remember aright, the 
Finance Minister said tlTat he was 
taking measures to reduce expendi-
ture in his Own Ministry, to the 
extent of Rs, 75 lakhs. He has again 
promised in the course of his reply 
to the debate on this Bill that Gov-
ernment are thinking about it, Bnd 
they would persuade the States also 
:0 do somethini in thL. matter. From 
all calculations it seems possible that 
In tlTe State as well as the Central 
sector of administration, an economy 
to the tune Of Rs. 200 to 300 crores 
could easily be effected. But that 
has never been attempted anywhere. 

The last reaSOn for which I am 
opposing this Bill is tlTis. I have gone 
through the speeches Of different 
Members, of even those who have 
supported this Bill. There is not 
even a single speaker who has not 
raised the question of rise in ric~  

Everybody who has lent bis sUPP ,~  

to this Bill has expressed concern 
about the rise In prices. And what 
has the han. Minister to say in re-
gard to this? He says that ours is 
n federal structure, and the States 
arc masters, so far as agriculture is 
concerned; and if there is increase in 
food. prkes, the Food Minister is in 
a great difficulty. The bon. Minister 
also says that he wanls more and 
more resources because the States 
are making increasing demands. If 
the States are making increasing d~
mands, may I know whether the 
!'tates are in favour of Central plan-
ning or not? Have they accepted this 
prInciple or not? If they have 
"ccepted it, then he cannot come for-
ward with the plea that the States 
are not co-operating, and, tberdore, 
there cannot be any reduction in the 
3p,Tlcultural sector. If it Is not possi-
hie for him to take recourse to any 
measur(>s in regard to that sector be-
cause the States are non-co-opera-

ting, then what about the non-agri-
cultural sector? Everywhere, the 
pr1ces Are rising. The'l"efore I think 
it is a vicious circle which is going on. 
The prices are rising, and the cost 
of living is going up very high, and 
there is increasin.O[ demand .from all 
flectfons, nnd Government go On in-
creasing the dearness allowance, which 
fR, of course, necessary; then, there is 
demand for increase in wages; that 
also becomes n~ccssary and the whole 

ciou~ circle goes on in this manner. 
Many bon, Members have said in this 
House that the prices have reached 
8n optimum level and there must be 

" haIt to theSe things. But my han, 
friend the Finance Minister -does not 
('orne forward with anv statement in 
this regard; although the prices are 
very high now, he is not in a post-
tion even to say that this is ~ opti-
mum level that we have reached, nnd 
thp. nrir~c; will bp ab 1i~ d at this 
If'vel.. We havp. discussed So many 
times in i~ House about the price 
.tahlli"Ation board, this and that. The 
principle is p.nunc-iatE'd but. in actual 
imnlementation we find !!lome sort of 
hAPhazard cOmmittee going into thl! 
a'l:U'Pct And that ASpect -and nothing 
.f f~r i e beinl( done. Is it not time 
that the country ,hould know where 
rlo Wf" shnd in the matteT of thpse 
thin g.- Beeaus. if prl""" go up, ne-
e ~A i  th,.. entire ulan allotment 
and alloeation wilJ slso go up. 

Thprefore, I do not think the Finan-
<'"fill Minbit,er has m d~ out aPiv ease 
for t.his eountry to support him in 
hi!!! new taxation measure!!!. I am 
"oooslnl( It on these grounds, as I 
have mode it verv clear. My com-
nlnint B,(!Binm this Government il 
thAt altbough it prof""se. socl.1i.t1c 
"Ianninl(. it is reluctant to take m •• -
ur~. which will aetuaJ\v us'll.,.,. In 
an eQualitarian !;ociety, clearing the 
wu;tf"d interests who are the real ob-

~  in the development of our eeo ... 
nomv. 

Shrt T. T. Krishna_chari: We had 
repr""entatives of four groups 0ppo-
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site speaking, and I must say that most of what they wnnt. or course, 
even at this age, my willingness to some things could be donf'. I have 
be educated remains undiminished. worked out when 1 was thinkmg of 
I was listening very carefully to the this development rebate how it would 
suggestions that weTC thrown uP at ~~ -  indu.strics where 3 whole 100 
this stage of the Bill in order to per cent is imported, where 50 per cent 
better the measure Or use the mea- is imported, where 25 per cent is jm .. 
sure to purposes more fruitful thAn ported and SO all. 1 do lind that if 
Government has in mind. other people do the same thing-·-<lf 

Of course, Shri Dandeker, lvho is ~ 

eminent person with a very distln-
guished record in government ser-
vice, came out with some sugges-
tions, carefully thought out. I tlrln .. 
it will be wro~  on my part to afTer 
ei ther criticIsm or comments On what 
he has said. I must see them in eOla 
print, digeSt them and see what .... 

8hrl Tyarl: They arc purgative. 

8hrl T.  T. Krishnamacllarl: Doesll't 
matter; sometimes it does ~ ud. 

I would like to see what it means. 
1 have no doubt that his in cn ion~ 

are perfectly honourable. He ha. 
taken great pains in this matter. 

He mentioned about the fact that 
1 have not indicated how thi_ IUp-
plcmentary budget is going to ease 
the foreign exchange situatio". May 
I in all humility suggest th.t that is 
the main basis of the supplementary 
budget, apart from the revenue as-
pect of it? The fundamenhll thing Is 
that we should check imports. we 
should stimulate import substItution, 
internal production. That is the cardi-
nal aspect of the measure; otherwise. 
there is no meaning in putling any 
tax on machinery imports .,nd then 
seeking to utilise it by a certain am-
ount of increase in development re-
bate. I could even make a p!"omise 
that a certain amount of finance will 
be available it the calculation of the 
finance needed is exceeded. The idea 
is that we haVe reached a state of 
industrial development in i~ caun-
h-y where there is a lot of capacity 
with talent. All that i. needed i. a 
certain amount of will, a certain am-
ount of compelling necessity for those 
people to fahricate In the country 

course they should, beCBUtte in my 
case it is academic; in othe!' people's 
cuse, it is necessary-it Lhey do the 
same thing, they will find that with 
the concessions given to 0 person who 
buys his machinery locally or fabri-
cates, he is in a much beLter position 
to write down the value than In the 
case of a person who imports. That 
is precisely the rellllon why we ha\'e 
put this heavy import duty un machi-
nery. leave alone anything eke. ] 
think thut ought to satisfy him in 
regard to the objectives of the mea· 
sure. Exactly what it is "oing to do, 
how arc individuals going to react to 
this kind of thing is a matter which 
i. one of value judgment. It i.i not 
quite £![\sy to say at this moment what 
its precise etlect would be. The mea .. 
sure we have taken in the recent past 
has given me a certain amount ot 
breathing tnne in regard to foreiin 
~ c se, and I think the cumulative 
effect of the..<e measures will cert.inly 
help Government to get on to • 
plateau in regard to the f~ e n ex ... 
change position from out of which 
they could think of other measure •. 

The hon. Member mentioned about 
the rupee trade. r do not want to 
say that there is no truth in what he 
said or that all that he said js wrong. 
1 quite agree with him that rupee 
trade is something in which we h'&'V8 
to find out (he rca) value of what we 
get. I may tell the han. Member that 
dill ing the time I was Q Minister 
without pOI tfoUo and was examinin,l:!: 
• number at faccts of our economy, 
one of the things that we did was to 
J!o into the value of thinszs i.l1ported 
in ~ rupee trade. 1 do find l!lal Ihe 
pOSition need.,; watching. At the same 
time, 1 would like to tell him that the 
rupee trade is a two-way trame. It 
you tell the country with whom you 
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have the <..Irrangement, 'You have to 
Iouy fl'QIIl me Hrst before I buy tram 
you', many of them may not like it. 
Some of them would ask Iuc a credit, 
a technical credit as they call it. It 
might take sometime before the 
money is reimbursed. 

So it has to be a two-way traffic. 
It has to equalise somewhere. Barte!" 
trade-which really rupee trade is-
can'not have an advantage to one as 
against the other. But it is something 
which needs watching, and carefUJ 
watching; you cannot leave it to m-
struments which arc not very careful 
about what they pay, because today 
machinery is something which people 
need and are prepared to pay a high 
price, but I think ultimately the eCG-
namy suffers. 

Of course, that takes me on to what 
Dr. Sen said. He wanted socialisatio.1l 
of impo:'t/export trade. In one sense. 
rupee trade is of that nature. It is 
being conducted by two organisations 
of this Government, the STC and the 
MMTC. I am quite prepared to admit 
that not all the transactions covered 
by them are good. Sometimes some 
of the things are wrong. This experi-
ment in the direction of the State 
getting into the export-import trddc 
is there. But at the moment it is 
largely confined to countries when' 
there i. state trading. In fact, I may 
even plead guilty, Mr. Deputy-
Speaker, to the fBct that if state trac-
ing is B sin. I was the perpetrator of 
the original sin, because I had start-
ed it when I was Commerce and In-
dustry Minister. The essential pur-
pose of it then was to canalise lhe 
trading with countries which hl),ve 
only s .~e trading. 

Sui RanIa (Chittoor): Now it is 
not ,so. 

Sbrl T.  T. Krlsbnamacharl: Maybe, 
they have now gone beyond it. I 
might say that the guilding hand 
changes. and with it probably changes 
the policy. But that is the precIse 
nUllIl wily it w .. brought in, and I 

think that to the extent that we hlvc 
to trade with those countries the 
stale trading operation is a good O!1e. 
I can tell hon. Members, where there 
are faults or losses we have to find 
out the reasons and remedy them. In 
fact, I think in regard to most COUII-
tries with which we trade on a rupee 
basis, there is something we look into, 
excepting perhaps the USSH. So far 
as our trading with the USSR is con-
cerned, it is hard bargaining. e~ e 

is no denying that. But our goods go 
to them, their gOods come to us, ard 
generally their prices are on the bads 
of world prices. But with regard :0 
other countries, the trade with other 
~oun ries certainly needs watchiIflg. I 
will give this assurance to the hun. 
Member, Shri Dandeker, th.t J sho:, 
carefully consider what he has said, 
though I cannot admit that clause 26 
has no bearing on the balance-of-pay-
ments position. It has a very intimate 
bearing; because the products cover-
ed by clause 26, many of them, are 
imported. It mDY be they might h. 
proC'essed in this country. But they 
ore imported. 

An han. Membe!' mentioned bc[or£!' 
that: why do you export petrol and 
still put a duty on it? We are pro-
bably reaching the stage very o;oon 
when we shall not export it, bec~ u;;~ 

wp shall convert it into naphtha foJ' 
our fertilizer plants. So it is only a 
phenomenon. But the products. tho:! 
bulk of the products covered by 
clause 26 have n large for i~n 

exchange content in them, and I do 
not think you can separate the goods 
covered by clause 25 from the goods 
covered by clause 26. If the hon 
Member is willing to accept my state-
ment for that, I would suggest that 
he should ponder over it. 

I have mentioned yesterday ab u~ 

curtailing ot expenditur£>. I said it is 
one thing we have to do, Bnd I think 
we could make a certain amount of 
saving by cutting down a lot of nOrt 
plan expenditure. 
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My hon. friend came back again to 
the burden of the song, namely, that 
the nig!(er in the woodpile in all mat· 
ters concerned with our difficultie;; 
today happens to be planning-plan-
ning. rigid pJanning, planning with a 
time-Iimi!. I would even apprec"l. 
what han. Members say "your re-
sources that you have envisaged ar~ 

not adequate .. 

Shrl Ranga: That is right. 

Shrl T. T. Krlshnamacharl: 
some of them will not be forthcom-
ing, so you cannot hav(' a plan of that 
sizo". But I don't appreciate the al-
ternative suggestion of making c e~y

thing an India-rubber and stretching 
it. No, Sir. Then, what is tht, mea'l" 
ing of my fooling myself? If actu.lly 
the position is that the resources are 
not in sight and they could not be 
raised, obvious1y the plan cannot be 
fuIfiII('d. Whot is the object of m,' 
saying "I am going to have n plan of 
this size, but I will elongate it to 
seven years"? 

The other point is this. Han. Mem-
bers opposite seem to think that plcln-
nin,:: i~ something which is conceived 
of for the benefit of the Prime MinL<-
tpr, or for the party. Planning is 
something which is cc..nceived of for 
the bene;,t of the people of this coun-
try. 

SlIri Ranra: For the elections. 

Shrl T,  T, Krlshnamacharl: And 
unfortunately. Sir, wherever I go---
and I have been travelling fair Iy 
wictely--the man in the village, ab,'ut 
whC'm evcryhoriy e1s(> speaks, is con-
scious of the plan, because he thi:lks 
of what the plan is going to do tor 
him, 

An hon, Member: He is cursing it. 

Shrl T.  T. Krlshnamacharl: Town· 
bred people who imagine things think 
that ~om body is suffering. 

ShM RanIa: My hon. friend was 
not born in a village at aU. Where 

wer ~ you born? Were you born in a 
hut or a hovel or a village? What i. 
all this nonsense? 

Shrl T. T, Krlshnamacharl: My hon, 
friend should do a little logical think· 
ing. Of COUl'se, it is rather diMcull, 
I agree. But the point about it i. 
this. We arc not out· of touch with 
them: we are in touch with them. 
And I can tell you that the peopl.! in 
the villages want more Irrigation facio 
lities. they want more wens. I went 
to U.P, two months back, and I wou:d 
sa.y this, The Government durinri: 
last year has done some work in re-
gard to providing water supply foe 
irrigation which I think is exemplary. 
92.000 wells in a year is not something 
which one need be Bshamed ot. Well, 
many of the wells have gol Pers,an 
wheeb. When you go and sec them 
they say, "It is all right, it Is 1rue 
that we are making money out of thir.; 
but then ten miles away in Lucknow 
you hnvr electric power; can't wr 
have electric power, in which cast! we 
don't need the Persian wheel and two 
bull!"?" So, that is how it gl'ows. ~ 

villager is conscious of the tact that 
he wRn15 to develop; and he wunts 
things, 

Of course, hon. Members certainly 
have to say that it is all wroni. wh:tt-
ever I do is w:·ong. whatever I sa., is 
folse, and everything is don£" for' tht-
elections. Of course, elections ore 
fundamental for me and for them. 
Then' is no denyIng thaI. Electlons 
are not held only for me; it is also 
for them. Everybody thinks of elec-
tions when the elections come near. 
P is true, we do 90 many things for -
eledion. perhaps. Dnd the hon, Mem-
er~ say ~o  many things for election!;. 
That is the only difterence, There-
fore, I do not want to score any polE" 
micnl point over my hon. friend. But 
I am ~r yin  that it is not 8 mere arti-
cle of faith of u!\-which it is-but it 
is a ~o a matter of compelling nrees-
sit..,.: a flJlf1lmc'nt of the promise ~ a  

we haVE-given to th(' people. the plan 
should be developed, I can tell YOil. 
it may hp th:lt what we have don(' In 
the past is negligible, but in the .,-
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gregate it is something which is :m-
pressive. 

I have got the national income sta-
tistics here on the basis of the 1 -~  

prices-and I can tell you there is no 
fraud about it ... 

Shri Ranga: You .are conl!oCious of 
some frauds, anyhow. 

Shrl T. T. K:1shnamacharl: The 
national income was Rs. 8860 crores in 
1950-51 before we started planning. 
and this year's quick estimate give:; 
us about Rs. 14930 erores. So there 
has been nn increase of somewhere 
about 61 points over B period of time. 
I do not claim that I have done it, 
I do not claim that the party has done 
It; but I only claim that the Plan has 
done it. It is only because of there 
being a plan .... 

Shrl M. R. Masanl: The people have 
done it. 

Shrl T. T. Krishnamachari: Maybe; 
after alI, the dichotomy between the 
eo ~ rnd the plan is something 
which I cannot visualize. The plan 
is for the people, and erefor~ if the 
people have done it, yes. they have 
accepted the plan. 

Shrl M. R. Masanl: In spite of the 
Plan. 

Shrl T. T. Krlshnamacbarl: Any-
way, Sir, there is no point in la·bour-
ing a situation in which there CQuid 
be no point of agreement. 

Shrl Ranga: That is it. 

Division No. u] AYES 

Shrl T.  T. Krlshnamacharl: Then, 
Sir, the Trivedis and the Dwivedis 
spoke. My knowledge of the Vedas 
is somewhat imperfect. I wish I 
was a Chaturvedl. 

An hon. Member: There is one 
Chaturvedi in your party. 

Shrl T. T. Krlshnamacharl: Any-
way, I would like to tell my hon. 
friend Shri Trivedi that I am Hindu. 
He is not the only Hindu. Maybe, 
one of these days I may change my 
clothing and come in my d o i~ and 
my war-paint In order to show that 
I am a Hindu! (Interruption). J 
do not know; when I say my apiva-
dhaye to my elder I say that I belong 
to Yajushllaka; that is the only Veda 
that I know, Yajurveda. But that Is 
neither here nor there. 

They have spoken, and spoken well. 
and spoken moderately, as they do. 
But the only point I would like to 
draw the attention of the Hause to is 
this. Here are four leading lights of 
four dilrerent Groups speaking. I 
ask the han. Members in this House 
to do a bit of Inlellectual exercise and 
find'out the common point from them. 
I ten you they cannot do it. 

8hrl Ranga: The common point is 
to drive you out. 

Mr. Deputy-Speaker: The question 
is; 

"That the Bill, 8S amended, be 
passed." 

Lok Sabh<! divided; 

Alva. Shri A.S. 

Afley. Dr. M.S. 

Arunllchalam, Shri 

Babunlth Sinih, Shri 

Bo.rman, Shri P.C. 

Raupp', Sh-ri 

Chanda, Shrimati Jyohna 

Chandnbhan Sinllh. Shri 

Chandrw, Shri 

Gain; Sinll'h RIO, Shri 

Gantte Devi, Shrimati 

Ibn Ida, Shti Subodh 

Harftn.i. Shri Antar 

lihanja Deo, ShrlJL.N. 

Hhnnu IJrau8h Slnah, Shri 

Brorooah, Shrl p.e. 
Rnjc,h.ar Pra,.d. Shiv 

Bril nasi Lal. Shri 

CM)c;ravcrti, Shri r.R. 

Chaudhuti, Shrimlti Kamala 

ChavJa, Shrimati Jonben 

nau, Shri B. K. 

nan, Shti C. 

-~ mu . Shri B.D. 

ni.it. Shri G.N. 

Dorai. Shri Kuinathll 

Dwlwdi. 8hri M. L. 

J1irodia, Shri 

JOlhi, Shrimali Subhadrl 

Ofi~ , Shri J.P. 

KIJ1pen, Shri 

Keiahi"-. Sbri Ri.banl 

Kouf.i. Shri H. V. 

!t.ri.hna. Shri M.R. 

KriahDamacbari, Shri T.T. 

Kureel, Shri B.N. 
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Lakhmu Bhlw.ni, Shri 

Lalit Stn, Shri 

Laskar, Shri N. R. 

Lumi Oait Shrimati 

Muhlll.b, Shri 

Mahi,hi, Dr. Saroiini 

M_imoona Sultan. Shrimllti 

Malhotr., Shri Inder J. 
Mantn. Shri D.D. 

Marandi, Shri 
M •• uriyl Din. Shri 

Mehrotra, Shrl Br.i Bih.ri 

Mehta, Shri .1~. 

Mehta, 5mt la,hv,nt 
MinimuI, Shrimati 

Mina. Shri nabr Ali 

Mohamml.d YUIIW. Sbri 

Mahany. Shri GokulanRnda 

More, Shri K. L. 

Morc, Shri S.S. 

Mukne, Shri 

Panek)'. Shrj R.S. 

Alvares, Shti 

Bade, Shri 
BadnJddula, Shri 

Barna, Shri Hem 

Dh",l. Shrj r .H. 
Cbakravartty, Shrimati Rcnu 

Daji, Shti 

Dandcker, Shri N. 
Dwivcdy. 8mi Surt'ntlnnalh 

HillUJlll.inhji. Shri 

Pandey, Shri Vi,hwa Nlth 
Panna Lat, Shrj 

Patel. Shrl N.N. 

ratel. Shri P.R. 

Patel, Shri Rajcahwll' 

Putil, Shri a~n rao 

Pntlap Sin,h, Shri 

Raghunath Singh, Shri 

Raj Bahadur, Shri 
Raiu. Shri D.B. 
Ra;u. Dr. D.S. 

Raman.thln Chettiar, Shri R. 

Rene. Shei 
Rao, Shri Thirumala 

Reddy, Shei Linaa 

Roy, Shri BI.hw.nlLh 

Saba,Dr. S.K. 

Slhl.l. Shei Rame.hwu 

Saiaal, Shri A. S. 

Samanla. Shrl S.C. 

Sharma, Shri A.P. 

a~ i Rlnjlln, Shri 

NOES 

Karur Sinsh. Shci 
Koya, Shrj 

Krilhnaral Sinlllh, Shri 

Mahananda, Shri 
Mauni. Shrj M.R. 

Milta,Dr. U. 

Muhammad IImlil, Shri 

MU7affar Hunail1, Shri 

Nair, Shri Vuudevan 

Ram Sinah, Sbri 

Shastri, Shri LAI B.hadut 

Sheo Narain, Shri 

Shree Narayan na •. Shri 

Shukla, Shri VJd,a Charln 

Sinha, Shrimatl RII.mdulari 

Sinha .. n Singh, Shri 

Subbaraman, Shrt 

Suhramanrarn, Shri T. 

Suma' Pr .. ad, Shri 
Swamy, Shri M.r. 
Tahir, Shri Mohammad 

Tiw'ry, Shri K.N. 
Tula Ram. Shrl 

Tyagi, Shri 

Uikey. Shri 

Varma, Shrl Ravindra 

Venna. Shri Oalaovind 

Virhh.drt Sinllh, Shrl 

Vya., Shrj Radhe:laJ 

Wlldhwl., Shri 

Yadah. Shrl N.J-. 

nanaa, Shri 

Sen, Dr. ,Kanen 
Shaltri. Shri l"raka.h VI, 

Sinah, Shri Y. D. 

SolankJ, ShZ'i 

Tan Sinah, Shri 

Trivedi, Shrl l,1.M. 

Ullya, Sbri 

WarlOr, Shri 

Ya.hpal Sin 

Mr. Deputy-Speaker: The result ot Shrl Ranra: But they are 370. 
the Division ill Ayes 101; Noes 30. 

The motion was adopted. 

Shrl Narasimha Reddy (Rajampet): 
have committed a mistake. It 

should be No. 

Shrl T.  T. Krlsbnamacharl: He can-
not vole against the Bill. He is n 
classsmate of mine! 

Shri BaDp: It shows that the Cong-
ress Party itself has disowned it. 
Only 100 people have vote] fol' it. 

Shrl Da,J1: It does not iet the majo-
rity of the House. 

Shrl ..... p: Nor of the ruling party 
itself. The majority among them-
sel ves are not fn favour of this Bill. 

Mr. Deputy-Speaker: There are 101. 

Shame on them. 

14"8 hra. 

STATUTORY RESOLUTION RE: 
AUGARH MUSLIM UNIVERSITY 
(ARrENDMENT) ORDINANCE and 
ALIGARH MUSLIM UNIVEHSITY 
(AMENDMENT) L~on d. 

Mr. Deputy-Speaker: IncJudrn;: the 
time extended, We huve got. 4 hours 
and 15 minutes. of which we can 
haVe 3 hours for the first readlng and 
the balance for the second and third 
readings. 

The Minister or EducatIOn (Shri M. 
C. Cha,la): When would I be expect-
ed to reply? 

Mr. Depaty-Speaker: Tomorruw. 


